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The Consultant (Judicial)
Hon'ble National Green Tribunal (P.B)
Nerv Delhi.

No:- JKPCC/NGr/Iw I cJ-t- / Zf oar;-*(>os-zozs.

Sub:- Rcsponse of the J&K Pollution Control Committee rv.r.t point no. vi of additional
affidavit filed by the applicant Dated 23-05-2023 in OA No, 24112021 titted Raja
Muzaffar Bhat V/s Union of India and Ors.

Sir.

In reference to the point no. vi of additional affidavit filed by the Applicant Dated 23-05-

2023 in OA No. 241/2021 titled Raja Muzaffar Bhar V/s Union of India and Ors. kindly find

enclosed herewith the response w.r.t J&K Pollution Control Committee in this regard.

The response of the J&K Pollution Control Committee to the additional affidavit filed bv

the applicant is submitted for record.

Yours Sincerely,

Encl:- (As above)

7(K. Rames IIIS
Member Sec tary

.l&K Pollution Control Comm t1ee.

K

w, Jamrnu
Copy to the:-

l. sh' G. M. Kawoosa, Additional Standing counsel for J&K Gort. in Hon'ble NGT matters
in New Delhi, for information and necessary action. This is in reference to govt. of J&K
Order no. 8495-JK(LD) of2022 Dated 12-10-2022.

2. P.A to chairman J&K Pollution control committee for kind information the chairman.

J&K
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Response of the J&K Pollution Control Committee w,r.t point no. vi of
additional affidavit filed by the applicant Dated 23-05-2023 in oA No. 24tl2021 titted
Raja Muzaffar Bhat V/s Union of India and Ors.

Bac round: -

The Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A.

No. 24112021 titled Raja Muzaffar Bhat versus Union of India and ors. vide its order

dated 08-03-2022 has directed that

'for illegal mining, the loss caused to the State in the form of value of minerals as well

as the loss caused to the environment for undertoking such activity without requisite

clearance needs to be recovered by the State PCB in light of judgment of the Hon'bte

Supreme Court inter-alia in Goa Foundation Versus (lnion of India and Ors (2014) 6

SCC 590 snd Common Cause Vs flnion of India (2017) 9 SCC 499. it is also open to the

state PCB to initiqte prosecution against the violators and reiterated the same vide

order dated 14-10-2022 that "there is nothing to show that compensation recoyered

covers the cost of restoration with deterrent element having regard to the value of
illegal mining. The State PCB in coordination v)ith the concerned Departments may

talce further action in this regard foiling which the stote itself t,ill be liable to pay

compensationfor failing to perform its duties".

Accordingly in compliance to the Hon'ble NGT orders, Environmental compensation to

the tune of Rs. 28.50 lacs has been levied as per the polluter pays principte on the offenders

indulged in illegal extraction / transportation of minerals from Doodhganga Nallah and Orders

of Environmental Compensation levied against the offenders have been already dispatched to

them for depositing the Environmental compensation within a period of 45 days, failing
which an interest @12%o on the Environmental Compensation amount shall be levied on

them, which shall be complied.

Meanwhile, the applicant has filled Additional Aflidavit dt. 23-05-2023 and the response

of J&K Pollution Control Committee in this regard is submitted as under:-

Point no. vi of additional affidavit filed by the Applicant: - No compensation

imposcd upon the project proponent operating regar mining in River Doodh Ganga at
Chadoora.

The applicant in additional affidavit has mentioned that.,The J&K pollurion control
Committee imposed a mere penahy of Rs. 2.50 lakhs upon the contractor undertaking
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riverbed mining in Doodh Ganga upstream on 11.5.2023. That no penalty has been imposed

upon the Geologt and Mining Department due to whose lackadaisical approach, the illegal

mining is still persisting. Further, it is significant to note that the environmental

compensation of Rs. 2.50 lakhs has been imposed upon Sh. Gh. Qadir Sheikh, who is the

owner of the Excavator. That the J&K Pollution Control Committee has failed to impose the

environmental compensation upon the actual project proponent, Shri Danish yusuf, who has

obtained the Environmental Clearance " .

In this regard, the point no. r,i of the additional affidavit filcd by, the applicant as

referrcd above is denied since the J&K Pollution Control Committee has levie<I

environmental compensation to the tune of Rs. 28.50 lakhs on the offenders for illegal

mining in Doodh Ganga and the status report has been filed beforc the Hon'ble NGT by

the J&K Pollution Control Committee vide communication no. JKPCC/NGT/I l4ll\-12
dt- 12-05-2023. The copies of environmental compensation orders are annexed as

Annexure I - 33.

Further, it is submitted that the Environmental Compensation has not been levied

against the project proponent since the District Mineral Officer, Budgam vide its

communication no. DMO/Bud/DGM/F-05/2903-2906 dt. 27-12-2022 has categorically

informed that the lease holders of Minor Mineral Block No. I I (chadoora old Bridge to

Hanjigund D/S Doodhganga Nallah) and Block No. 12 (Chadoora Foot Bridge to Sogam

Bridge U/S Doodhganga Nallah) have not been found involved in illegat mining within or

outside the peripheries of tl.reir respective blocks. Copy of letter from District Mineral Officer

Budgam dt.27-12-2022 is annexed as Annexure 34.

Hence, the response of the J&K Pollution Control Committee to the additional affidavit

filed by the applicant is submitted for record.

Page 2 of 2
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Government of Jammu and Kashmir
J&K POttUTION CONTROT COMMITTEE

Jammu

email: nembeBe.ret ryiklp.b@rmarLcoh

frrn* - {-

'$rktf#.s

Sub: Levying olEtrvirormentsl Compcnsrtion oo Sh. ManzoorAhmrd Rathcr S/o Ch. Mohiud-Dh Rraher f,ro Srmmclbugh BudB.m
(owo.r of Trrcaor) for illegrl Ertrrctiotr of Mitror Minenls from Doodh Grn8. Nrll.h.

oRDER NO.: ol - JXICC oTZOZS

Dated I ll -0r2t23

Whereas, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No. 24ln02l titled

Raja Muzaffar Bhat Versus Union of Iadia and Ors. vide its order dated 08-03-2022 has directed rhal "for

illegal mining, lhe loss caused to the State in the form of value of minerals as well as lhe loss caused to the

environnent jor undertaking such actiyity withoul requisile clearance needg lo be recoveled by the Slate PCB

in light ofjudgnent of the Hon'ble Supreme Court inter-alia in Gou Foundation Versus Union of Indio and (hs

(2011) 6 SCC 590 and Common Cause Vs Union of lndia (2017) 9 SCC 199. it is also open to the State PCB ro

initiale proseculion against the violators and reiterated the same vide order dated l4-fi-2022 thal " there is

nothing lo show that compensalion recovered covers lhe cost of restoration with detefienl element having

regard to lhe value of illegal mining. lhe Slate PCB in coordinalion with lhe concerned Deportments may take

further action in this regard failing which the Stqte itself vill be liable to pay compensation for failing to

perform its duties".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Officer, Budgam vide letter No.

DMOiBud/DGlr,UF -0512903-2906 dated 27-12-2022 has fumished the list of Tractor/Tipper/ltlachine Owners

found indulged in illegal extraction/transportation of minerals from Doodh Ganga Nallah.

Whereas, the matter of illegal extactior/transportation of Minerals ftom Doodh Ganga Nallah has been

examined by a Technical Advisory Comminee (TAC) constituted by the J&K Pollution Control Board for

expert assessment and evaluation of Environmental Compensation, which recommended levying of

Environmental Compensation for illegal Sand Mining to drc tune of Rs,50,000/= (Rupees Fifty Thousand

only) to Sh. Manzoor Ahmad Rather S/o Gh. Mohi-ud-Din Rather Rl/o Summerbugh Budgam (otner of

Tractor) as per the directions of Hon'ble NGT and guidelines framed in this behalf.

Now, therefore, Environmental Compenmtion is accordingly levied upon Sh. Manzoor Ahmad Rather

S/o Gh. Mohi-ud-Din Rather R/o Summerbugh Budgam( Chassis Owner) and is hereby dirccted to

deposit a sum of Rs,50,0ffi/= (Rupees Fifty Thousand only) in the Envirunmenlsl Compensation Fund

Account No- U23010510000001 of the Board in J&K Bank Ltd. within 45 days and on lapse of above said

period, an interest @ l2Yo on the Environmental Compensation amount shall be levied, at the risk and

responsibility of the offender.

0
S

Qr. Mernler cretary

No. JKPCCNGT/I rcld4{
JKPCC

Dr. ll -05-2023
Copy to the:-
i. Deputy Commissioner/District Magistrale, Budgam for information and necessaD/ actiotl.
ii. Regional Director, Pollution Cootrol Committee Kashmir for informatio[ and necessary action.
iii. District Minerat Officer, Budgam for information and oecessary action .

iv Manzoor Ahmad Rather S/o Gh. Mohi-ud-Din Rather R./o Summerbugh Budgam 1cu-sir owncry for
immediate complialce as directed,

v. P-A to Chairmar J&K Pollotion Contlol committee for information ofthe Chairman.

(K.
r,'As approved by the Competent Authority'.
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Government of Jammu and Kashmir

Jammu

Ya LiFE E Annv- Z

.turli mDbdteocr-Yrrlo.b€3'eljm

Sub: L€vyina of EovironE.ntrl Comp.rsrtion o! Sh. Abdul Qryoom Dtr Slo Mohd hdril Drr R/o lrlbrr-Dirtrict Budgrdr own.r ol
Ch:5sir for ill.gj Ertrrctioo ofMiEor l[imr.lt f.om Doodt Gitr8r N.lhh,

ORDER NO.: OL - JKPCC Of2o2f,
Dri€d : /r -0s2023

Whereas, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No' 2412021 titled

Raj! Muz!ffar Bhat Versus Uaion of tndia and Ors. vide its order dated 08{3-2022 has dtected that '2r
illegul mining, the loss cuused to lhe Slate in the form oJ value of minerals os well ss the loss caused to lhe

environmen for uru)ertaking such octivity without requisile cleurance rceds to be recovered by the State PCB

in light ofiudgment o/ the Hon'ble Supreme Court inleralia in Goa Fotmdation Y*sus Union of lndiu and Ots

(2011) 6 SCC 590 and Common Cause Vs Union of lndia (2017) 9 SCC 199. it is olso open to the State PCB to

initiote proseculion again\t the violalorc a,nd reiterated lhe same vide order dated 14-10-2022 lhat " there is

nolhing to show thqt conpe$olion recovered covers lhc cost of restorution with dcterrent element hcving

regard to the value of illegal nining. the State PCB in coordina,ion with the concerned Deportments ,nay lake

lurrher action in this regard lailing which the State itself will be liable to pry compensation for lailing to

perlorm irs dulies".

Whereas, in compliance to the Hon'bls NGT orders the District Mineral Oflicer, Budgam vide letter No.

DMO/Bud/DGlvVF-0512903-2906 d aed 27-12-2022 has fumished the list of Tractor/Tipper/\4achine Owners

found indulged in illegal extraclior/transportation of minerals from Doodh Ganga Nallah.

Wh$eas, thc matler of itlegal extraction/transportation of Minerals Aom Doodh Ganga Nallah has been

examined by a Technical Advisory Committee (TAC) constituted by the J&K Pollution Conlrol Board for

expert assessment and evaluation of Environmental Compensation, which recommended levying of

Environnrenal Compensation for illegal Sand Mining to the tune of Rs.f'{X1,000/= (Rupees One lakh only)

ro Sh. Abdul Qeyoom Der S/o Mohd Ismail Dar R/o Lelh.r-District Eudgam (Chassis Owner) as per the

directions ofHon'ble NGT and guidelines framed in this behalf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh. Abdul Qayoom Der S/o

Mohd tsmail Dar R/o Lelhar-Dhtrict Budgam ( Chessis Owuer) and is hereby directed to deposit a sum of

Rs.1r00,000/= (Rupees ooe lakh only) ia lhe Envbonmcntsl ContPensqtion Fund Accounl No,

0023010510000001 of the Board in J&K Bank L1d- wilhin 45 days and on lapse of above said period, an

interest @ l2% on the Environmental Compensation amount shall be levied, at the risk and responsibility of the

oflender.

'As approved by the Compctetrt Authorityt.

No. JKPCCn{GII I

rx. ll {5-202J
Copy io the:-

.fo(-lo

i. Deputy Commissioner/District Magistrate, Bdugam for information and necessar5r action.

ii. Regional Director, Pollutioo Control Cornmittee Kash&ir for informatioo atld nec€sx4i action.
iii. District Minersl Officer, Budgam ior information snd necessary action .

iv). Sh. abdul Qryood Drr slo Mohd lrotil D.r &o lalhrr-Diirrkt Brd8rto( ci.si. NEr) for immediate compliance as

v) P.A to Chairman J&K Pollution Cortrol comminee for iaformarion ofthe Chairman-

K
ry

directed

l[[ ililffi nflfl ililTlflt tfl fiiltilllTIt
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Government of Jammu and Kashmir
I&K POTI.UTION CONTROT COMMITTEE

lammu

LiFE g 0ctnp- 3

sub: lrvyiog of Enviroamcrtrl CoEpetr!.aio! oo Sh, AUul Atrd Bhrl yo Ghlrl.]n Mohd Bial nyo Naru-Diitriaa BudgaE (ow.l.r of
Trrctor) for ill.grl Exirrclioo of Miror Mitrrtrb lroD Doodh G.n8r Ndhh.

oRDER NO.: D| -.lXrCC or 2OZS

Ilated : ll -0t202J

Whereas, the Hon'ble Narional Green Tribunal Principal Bench, New Delhi in O.A. No.24lf202l titled

Raja Muzaffir Bhat Versus Union of India rnd Ors. vide its order dated 08-0&2022 has directed that '/or
illegul mining, the loss caused lo ,he Stote in the lorm of value of minerals as well as the loss caused to the

environment for underlaking such activity u,ithoul requisile clearance needs lo be recovered by the State PCB

in light ofiudgment of the Hon'ble Supreme Court inter-alia in Goa Foundation Versus Union of India arul, Ors

(2011) 6 SCC 590 and Common Cause Ys Union of India (2017) 9 SCC 499. it is also oryn to the State PCB to

iniliate proseculiofi against the violators utd reiterated the same vide order dated 14-10-2022 that " there is

nothing lo show that conlpensalion recovered coverc lhe cost of restoralion v)ith deterrent element having

regard to the value ofillegal mining. lhe Stule PCB in coordination with the concerned Departnenls muy takz

furrher action in this regard failing which the State i,self will be liable to W compensation lor failing to

perform its duties " .

Whereas, the matter of illegat extraction/transportation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Committee (TAC) constituted by the J&K Pollution Contol Board for

expen assessment and evaluation of Environmental Compensation, which recommended levying of

Environmental Comperxation for illegal Sand Minilg to the lune of Rs.50,00{l/= (Rupees Fifty Thousand

only) to Sh. Abdul Ahad Bhat S/o Ghulam Mohd Bhat R"/o Naru-District Budgam (owner of Trrctor) as

per lhc directions of Hon'ble NGT and guidelines framed in this bebalf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh. Abdul Ahad Bhat S/o

Ghulam Mohd Bhat R./o Naru-District Budgam (owner of Tractor) and is hereby ditected to deposit a sum

of Rs,50,ffi0/= (Rupees Fifty Thousend only) in lhe Envbonmenlol Compensarion Furul Account No.

0023040510000001 of the Board in J&K Bank Ltd. within 45 days and on lapse of above said period, an

interest @ 12% on the Environmental Compensation arnount shall be levied, at the risk and responsibility of the

offender.

(K r
retlry

JKPCC
No. JKPCC.NGT/l I
Dt. ll -0s-2023

Copy to the:-
i. Dcputy Commissioner/Disaict Magistrste, Budgam for information and necessary actioo.
ii. Regional Director, Pollution Coatrol Committee Kashmir for informalion and nec€ssary action.
iii. District Mineral Ofiicer, Budgam for informstiofl and necessary action.
iv) Sh. Abdul Ahad Bhr.t Si/o Ghulam Mohd Bhrt Aro N&ru-District Budgam (owrer of Tractor) for immediate

compliance as directed.
w\ P A ro Choiaqn l&( Dnllntinn Ca-t'at fnn-ir.. f^' inf^..-ii^- ^f ,h- al"'i-^_

4ltt-tf

v,

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Officer, Budgam vide letter No.

DMO/Bud/DGM/F-0512903-2906 dared 27-12-2022 has fumished the list of Tractor/Tipper/},Iachine Owners

found indulged in illegal extraction/transportation ofminerals from Doodh Ganga Nallah.

'As approved by the Competent Authority'.
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Government of Jammu and Kashmir
J&X gOI.IUTION CONTROL COMMITTEE

lammu :P,
sffiorl:ttq{.IE&

LiFE E'
wdd.lI...efl6,.,)r.t
Pon['n.tusq fd6...nd.'

Sub: lrvyillB of foviroom.trt.l Codpant.tioa ou Sh. Ch. Q.dir Sh.i].h 9o Ch. ,{b&rd 3t.ilh R/o D.domporr-Diiarict Bud8.D (owB.r of
Ercrvrtor ) for ill.Ssl Ertnction of Minor Mir.tds froE Doodh Glrgr Ndlsh.

oRDER NO.: OQ-.lXrCC orZOZr
D.red : ll'{}202J

Whereru, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No.241/2021 titled

Ilaja Muzaffar Bhat Versus Union of India and Ors. vide its order dated 08-03-2022 has directed thar 'ybr

illegal mining, lhe loss cuused lo lhe Slate in the form of value of minerals as well as the loss caused ut the

environment for undertaking such activity wilhoul requisite cleuronce needs to be recovered by the State PCB

in lighl ofiudgment of the Hon'ble Supreme Court inter-alia in Goa Foundotion Versus Union of India and Ort

(201a) 6 SCC 590 and Common Cause Ys Union of |n<lia (2017) 9 SCC 199. it is also open to the State PCB to

initiote ptoseculion ugainsl lhe violalors atd reiterated the same vide order dated 14-10-2022 that " there is

nothing lo show thol compensdtion recovered covers the cosl of restoration vilh deleftent element having

regurd to the vulue of illegal mining. the State PCB in coordinalion with the concerned Departments may take

lurlher uction in this regard failing which the Slate i$e{ u,ill be liable to puy comrynsation for fuiling to

perform its duties".

'0y'hereas, in compliance to the Hon'ble NGT orders the Districl Mineral Olficer, Budgam vide letter No.

DMO/Bud/DGM/F -0512903-2906 dated,27-12-2022 has fumished the list of Tractor/Tipper/lr4achine Owners

found indulged in illegal extraction/transportation of mingrals &om Doodh Ganga Nallah-

Whereas, the matter of illegal extractior/transponation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Committee (TAC) constituted by the J&K Pollution Control Board for

expert assessment and evaluation of Environmental Compensation, which recommended levying of
Environmenlal Compensation for illegal Sand Mining to the tune of Rs.2,50,000/= (Rupees Two Lacs Fifty

Thousrnd only) to Sh. Gh' Qadir Sheikh S/o Gh. Ahmad sheikh Rl/o Dadompora-District Budgam (owner

of Excavator )) as per the directions of Hon'ble NGT and guidelines framed in rhis behalf,

Now, therefore, Environmental Compensation is according.ly levied upon Sh. Gh, eadir Sheikh s/o

Gh. Ahmad sheikh R./o Dadompora-District Budgam (owner of Excavotor ) and is hereby directed to

deposit a sum of Rs.2,50,000/= (Rupees Two Lacs Fifty Thousand only) 'n rhe Ewironmcnral

ComPe salion Fund Account No. 002301051M00N1 of the Board in J&K Bank Ltd. wilhin 45 dry3 and on

lapse of above said period, an intcrcst @ 12% on the Environmental Compensation arnount shall be levied, at

the risk and responsibility ofthe olfender.

'As approved by the Compctent Authority'.

(K. Ramq'ember ry
JKPCC

No. JKPCCNGT/l I
Dt. I I -0s-2023
Copy to the:-

4ltb->o

i. Deputy Commissioner/District Magisrate, Budgam for informalion and necessaDr actioa.
ii. Regional Director, Pollution Cotluol Committee lGshmir for informatiotr and necessary action,
iii. District Mineral Officer,Budgam for information aod ne€essaDi action.
iv Sb. Gh. Qsdir Sh.ikt yo Gh. AhDrd .h.ild R/o D.dodpo.r-Dlttrict Brdg.d (owmr ot Ercavrtor ) for immediate compliance

as directed.

v. P.A. to Chairma[ J&K Pollution Conlrol Comminee for iniormation ofthe Chairrnan.
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Government of Jammu and Kashmir

,&K POTIUTION CONTROL COMMITT€C

Jammu *2 E'
+rwvp- 5

t:1ry

LiFE

*ddo$cttultE lrtl
M,,Fdludcgn*,

t!tuofd:t@de

Sub: Lcvliog of Enviroamcntrl Compcrsslion or Sh. $f.er Ahmrd Mrlik S/o Ali Mohd Mrlik RJo Krrgr6-Disuac! Bldgrm (ovn of
Trrctor) for ill€grl Erlrrclioo ofMinor Mioc.rh frofi Doodh C.rys N.lhh.

oRDER No.: Of-;xrcc or:ozr
Drred | 4 4'!023

Whereas, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No. 2412021 titled

llaja Muzaffar Bhat VeBus Union of lndia and On. vide its order dated 0&03-2022 has directed that 'pr
illegul mining, the loss caused to the State in the fom of vafue of minerals as well as the loss caused to lhe

envirunment for urulertaking such activity wilhout requisite clearance needs to be recovered by lhe State PCB

in light ofjudgnent of the Hon'ble Supreme Courl intet-alia in Goa Foundation Versus Union of lndia and Ors

(2011) 6 SCC 590 and Common Cause Ys Union of India (2017) 9 SCC 499. it is also open ro fie State PCB to

ini ate prosecution against lhe yiolalors atd reiterated the same vide order dated l+10-2022 thal " there is

nothing to show lhtl compensalion recovered covers the cosl of resloralion with deterrent element having

regurd to rhe value of illegal mining. the Stale PCB ifi coordination wilh lhe concerned Departments may luke

further action in this regard failing which the State ifief'$,ill be liable to poy compensalion for failing to

perform its duties".

Whereas, in compliance to the Hon'ble NGT orden the District Mineml Offrcer, Budgam vide letter No.

DMO/Bud/DGM/T-0512903-2906 dated 27-12-?022 has furnished the list of Tractor/Tipper/Machine Ourners

found indulged in illegal extraction/transportation ofminerals fiom Doodh Ganga Nallah.

Whereas, the matter of illegal exlraction/transportation of Minerals ftom Doodh Ganga Nallah has been

examined by a Technical Advisory Comminee (TAC) constituted by the J&K Pollution Control Board for

expert assessment and evaluafion of Environmental Compensation, which recommended levying of

Environmental Compensation for illegal Sand Mining to the tune of Rs.50,fiD/= (Rupees Fifty Thousitrd

only) to Sh. Safeer Ahmad Malik s/o Sh. Ali Mohd Malik Rl/o Karglm-District Budgam (owaer of

Tractor) as per the directions ofHon'ble NGT and guidelines framed in this behalf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh, Safeer Ahmad Malik sio

Sh. Ati Mohd Malik RJo Kargam-District Budgam (owner of Trector) and is hereby directed to deposit a

sum of Rs.50,000/= (Rupees Filty Tbousmd only) in lhe Envircnmenlsl Compensaion Fund Accounl No,

0023010510000001 of the Board h J&K Bank Lrd. wirhin 45 days and on lapse of above said period, an

interest @ 12% on the Environmental Compensation amount shall be levied, at the risk and responsibility of the

o{lbnder.

'As approved by the Competetrt Authority'.

(lC Ram ),I t\
llo
sh

Z Member

No.TKPCCNGT/n4lt)l- >s 
a

Dr. ll -0s-2023
Copy to t]Ie:-
i. Deputy Comrnissioner/Districr Magistrate, Budgam for information and necessary action.

ii. Regional Director, Pollution Cootrol Committee Kashmir for information and necessary action.

iii. District Mineral Officer, Budgam for information and ne.essary action.

iv Sh. Safeer Ahmrd Mdik S/o Sh. Ali Mohd Mnlik X/o Krrgsn-District Budgsm (owtrcr of Trrctor) for
immediate compliance as directed.

v. P.A. to Chairmao J&K Potlution Control Committee for information of the Chainnan.

KPCC

dry
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Qf".u.' JKPCC
retary

.i>S'toNo. JKPCC/NCT/l I
or. f1 -os-:ozr
Copy to lbei
i. Deputy Commissioner/District Magistate, Bdugam for information and necessary action.
ii. Regional Director, Pollution Control Comminee Kashmir for information and necessary action.
iii. District Mineral Officer, Budgam for information and necessary action.

iv. Sh. Farooq Aherd Mrgray go Abdul Gaoi Wo Mudb&l- Diltrict BudgrB (owtrer of Vebicle No. JKI3F-5015) for
immediate compliance as directed.

,. P.A. to Chairman, J&K Pollurion Contol Comminee for information of the Cbairman.

Government of Jammu and Kashmir
.I&K POTTUTION CONIROT COMMITTEE

Jammu

Sub: LGvyilg of Edviroom.ntal Compcrs.iior or Sh. Frrooq AhDrd M.gr.y 57o Abdul G..i R/o Mudbd- Diltrict BudtlD (ow[.r of
Vchiclc-No. JKIJF-5016) for illcgrl Ertrrc.ior of Minor Mio.r.lr fronr Doodh Grngr Nrlhh'

oRDER NO.r o 6 -.lXrcc orrozr
Drted : tf -0s2023

Whereas, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O'A. No' 24112021 tided

Raja Muzrffar Bhrt Versus Union of India and Ors. vide its order dated 08{3-2022 has directed that 'Jbr

illegal mining, the loss caused to the Slate in the lorm of value ol minerals as well as the loss caused to the

environment for undertaking such uctivity wilhout re(luisile clearance needs lo be recovered by lhe Stale PCB

in light ofiudgment of the Hon'ble Supreme Court inler-alia in Goa Rturulation yersus Union of India and Ors

(2011) 6 SCC 590 and Common Cause Ys Union of India (2017) 9 SCC 499. it is also oryn lo the State PCB to

iniliate prosecution against the yiolators urd reiterated the same vide order dated l4-fiA022 tnl " there is

nothing to show lhat compensalion recovered covets the cost of reslorution with deterrenl elemenl having

regard to the vulue of illegal mining. the State PCB in coordination with the concerned Deparlmenls may lake

Jurther action in this regartl foiling which lhe Sta,e iEeA wi be liable to pay compercation for failing to

perlorm its dulies".

Whereas, in compliance to the Hon'ble NCT orders the Disrrict Mineral Officer, Budgam vide lener No.

DMO/Bud,/DGM/F -05n9$-2906 dalfjd 27-12-2022 has fumished the list of Tractor/Tipper/tlachine Owners

found indulged in illegal extraction/transportation of minerals from Doodh Canga Nallah

Whereas, the maner of illegl extmction/tmnsportation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Committee (TAC) coDstituted by the J&K Pollution Control Board for

expert assessment and evaluation of Environmental Compensation, which recommended lerying of

Environmenral Compensation for illegal Sand Mining to the tune of Rs.1,00,000/= @upees One lakh only) O

Sh. Farooq Ahmad Magray S/o Abdul Gani Ri/o Mudbal- District Budgsm (owtrer of Vehicle No. JK13F-

5016)as per the directions of Hon'ble NGT and guidelines framed in this behalf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh. Farooq Ahmad Magray

S/o Abdul Gani R/o Mudbal- District Budgem (owner of Vehicle No. JKBF-50f6) and is hereby directed

to deposit a sum of Rs.1,00,000/= (Rupees one lakh only) in lhe Envhonnenlal Compensalion Fuad

Account No. 0023010510000001 of the Board in J&K Bank Ltd. within 45 days and on lapse of above said

period, an interest @ 12% on the Environmenlal Compensation amount shall be levied at the risk and

responsibi lity ofthe offender.

'As approv€d by the Competent Authority'.

(tc
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Government of Jammu and Kashmir
J&K POLLUTION CONTROL COMMITTEE

Jammu

-V. q &rrrrP-7LiFE

Sub: lrvyiog of Eovirotrm.strl Cotlp.nsslioo or St Abdul Aziz Drr S/o Gh. Mohi ud Dio D.r R./o Naot.brl- Dltt id Budg.m (owoar of
Chr$i.) for iucg.l Ertr.clior ofMioor Mitr.ah froltr Doodh Glogr N.lhh,

otrDER NO.: o-l -.IKJICC otZOX
Drted I lf -092023

Whereas, the Hon'ble National Creen Tribunal Principal Bench, New Delhi in O.A. No. 24U2021 titled

Raja Muzaffar Bhat Versus Union of India and Ors. vide is order dated 08-03-2022 has directed that "/or

illegul mining, the loss caused to lhe Slate in the forn of value of minerals as well as the loss cqused to the

environmenl lor undertuking such aclivity reirhout requisile clearance needs lo be recoyered by the Slote PCB

in light ofiudgment of the Hon'ble Supreme Courl inter-ulia in Goa Foundation Versus Union of lndia and Ors

(2014) 6 SCC 590 and Common Cause Vs Union of lndia (2017) 9 SCC 499. it is dlso open to the State PCB to

iniliate prosecution against the violators arld reiterated the same vide order dated 14-10-2022 that " there is

nothing lo show that compensalion recovered covers the cost of restoration with detenent element having

regurd lo the value of illegal mining. lhe Srarc PCB in coordinalion with the concerned Deparhents may take

further action in this regard failing which the Slate ilsef wi be liable to pay compensation for failing to

perlotm its duties".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Offrcer, Budgam vide lefier No.

DMO/Bud/DCM/F -0512903-2906 dated 27-12-2022 has furnished the list of Tractor/Tipper/Machine Owners

found indulged in illegal extraction/transportation of minerals ftom Doodh Ganga Nallah.

Whereas, the matter of itlegal exEaction/transportation of Minerals from Doodh Ganga Na]lah has been

examined by a Technical Advisory Comminee (fAC) constituled by the J&K Pollution Control Board for

€xpert assessment and evaluation of Environmental Compensation, which recommended levying of
Environmenlal Compensalion for illegal Sand Mining to the tune of Rs.l,fi),0m/* (Rupees One lakh onty) to

Sh. Abdul Aziz Dar S/o Gh. Mohi ud Din Dar R./o Namtehal -District Budgom (Owner of the Chrssis)as

per the directions of Hon'ble NGT and guidelines framed in this behalf.

Now, therefore, Environmental Compersation is accordingly levied upon Sh, Abdul Aziz Dar S/o Gh.

Mohi ud Din Dar R/o Namtehal -District Budgam (Owner of the Chassis) and is hereby directed to deposir

a sum of Rs.l'fl)'fi)0/= (Rupees one lakh only) in the Environmznlal Compensation Fund Accoant No.

002304051000000I of the Board in J&K Bank Ltd. within 45 days and on lapse of above said period, an

intercst @ 12% on the Environmental Compensation amount shall be levied, at the risk and responsibility of the

offender.

'As approved by the Competcnt Authority'
ll I

(K. lFs

@"'ber

No. JKPCCNGT/I I
Dt. lt -05-2023

Copy to the:-
i. Deputy Commissioner/District Magistrate, Bdugam for information and necessarlr action.
ii. Regional Director, Pollution Connol Comminee Kashmir for information and necessary action.
iii. District Mineral Ofiicer, Budgam for information and necessary action please.

iv. Sh. Abdul Aziz Dar S/o Gh. Mohi ud Din Dar R./o Nrmtehul -Districa Budgam (Owner of the Chassis)
for immediate compliance as directed.

v. P.A. to Chaimun J&K Pollution Control Committee for information of the Chairman.\

h

ry
C-'l a- gs
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Government of Jammu and Kashmir
,&K POI.TUTION CONTROI" COMMIITEE

Jammu

LiFE $' bnnv-9v
sub: L'vyiog of EovirotrE'r'rl coop'o$tioo oo st. Mohd fuliq Prul go Gb Mohi ud Dio prul n o ctcckpora - Dirlrkr Bud8.E (owrcrof v.tict. No. JN(XA#I98) ror ilcsrt Errnctiotr ot mr,"ili,*ii[ i,"-. ri"Jh tmgr Neflrb.

oRDER No.: O* -.lxpcc orzourDrred : fl -oszoz:

wherezs' the Hon'ble National Green Tribunal principar Benc[ New Delhi in o.A. No. 24rl202r ttred
Raja Muzaffar Bhat versus Union of Inrtia and ors. vide its order dated 0g43-2022has dtected lhat ./or
illegal mining, the loss caused lo the state in rhe /orm of value of minerals as well as the loss caused ro rhe
environmenl for underluking such activity teilhout requisile clearunce neetls ,o be recovered by the stare pCB
in light oJjudgnent of the Hon'ble Supreme Court inter-alia in coa Foundation ye^us union of India and ors
(2011) 6 SCC 590 and Common cause Ys (tnion of India (2017) g sCC 49g. it is also open to the State pcB to
iniliate prosecution rgainsl lhe violalors and, reiterated the same vide order dated 14-10-2022 that * there is
nothing to show thal compensalion recovered covers the co$ of restoration with deterrent element hoving
regard to the value of illegal mining. the State PCB in coordination with rhe concerrcd Deparlments may take

further action in this regard failing which the State itself wilt be liable to pay compercution for failing ro
perlorm ils duties".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Officer, Budgam vide letter No.
DMO/Bud/DGM/F -0512903-2906 dated 27 -12-2022 has fumished the lisr of Tractor/Tipper/Machine owners
found indulged in illegal exbactior/transportarion of minerals from Doodh Ganga Nallah.

Whereas, lhe matter of illegal extractior/uansportation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Committee (TAC) constitured by the J&K poltution Control Board for
expert assessment and evaluation of Environmental Compensation, which recommended lerying of
Environmental compensation for illegal Sand Mining to the tune of Rs.1,00,0o/= (Rupees one lakh onry) b
Sh. Mohd Rafiq Paul S,/o Gh Mohiud Din Paul R"/o Checkpora - District Budgam (owner of Vehicle No,
JK0{A-8998) as per &e directions ofHon'ble NGT and guidelines framed in this behalf.

Now, lherefore, Environmental Compensation is accordingly levied upon Sh, Mohd Rafiq paul S/o Gh
Mohiud Din Paul R/o checkpora - District Budgam (owner of vehicle No. JK04A-g99g) and is hereby

directed to deposil a sum of Rs.1,00,000/- (Rupees one lekh only) in the Eavironmenla! compensstion
Fund Account No, 0023040510000001 of the Board in J&K Bank Ltd. within 45 days and on lapse of above

said period, an interest @ 12% oo the Environmental Compersation amounl shall be levied, at the risk and

responsibility of the offender.

>,It
(K r),IFS

Qfr",n." KPCC
ry

No. JKPCCNGT/I I
Dt.\\ -0s-2023

Copy to dlei
i. Deputy commissioner/District Magistrate, Budgam rbr information and necessary action.
ii. Regional Director, Pollution control Comminee Kashmir for information and necessary action.
iii. District Mineral Ofiicer, Budgarn,for information and necessa4r action .

iv. Sh. Mohd Rlliq Psul s;/o Ch Mohiud Din Psul luo ChecLpora - District BudgaE (owoer of Vehiclc No. JK04A-8990 for
immediate compliance as directed.

v. P.A. to Chairman J&K Pollution Control Committee for information of the Chairman.

4)6-\u

'As approved by the Competetrt Authority,.
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LiFE B Aanp- 7*tPd

S!b: Levyidg of Etrvirorolltrl CoDp.ouqoo on Sh blc.f Abm.d IUir 9o Abdul G.tri Ma. nl/o Husliporr Ch.dor.-Ditarict Budgrm
(Oivnc. oflb! Chrr.is) fo, ilLgrl Extrrctror of Mimr Mia.r.lr frorl Doodh G.og. NrlLh.

oRDER No.: D] -.lxrcC or zozr
Dsred : ff '-0$2023

Whereas, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No. 2{12021 titled

Rrja Muzaffar Bhat Versus Union of India and Ors, vide its order dated 08-03-2022 has directed that '/or

illegul mining, the loss caused to lhe Stale in the form of value of minerals ss well as lhe loss caused to the

environnent for undertaking such activity without requisite clearance needs to be recovered by the State PCB

in light ofiudgnent of the Hon'ble Supreme Courl inler-alia in Goa FouruJalion Yersus Union of lndia and Ors

(2t)11) 6 SCC 590 and Common Cause tts union of India (2017) g SCC 4gg. it is also open to the State PCB to

iniliate prosecution aguinsl lhe violalors and reiterated the same vide order dated l4-fi-2022 that " there is

nothing lo show that compensotion recovered covers the cost of reslorotion v,ith deteffent element hafing

regard lo the wlue o{ illegul mining- lhe State PCB in coordination with the concerned Deparmenls may lake

Jhrther action in this regard lailing which the State ilself will be liable to pay compensation for failing to

pedorm its duties".

rhereas, in compliance to the Hon'ble NGT orders the District Mineral Officer, Budgam vide leuer No.

DMO/Bud/DGIWF-0512903-2906 dared 27-12-2022 has fumished the lisr of Tractor/Tipper/Machine Ovmers

found indulged in illegal exraction/transportation of minerals fiom Doodh Ganga Nallah.

Whereas, the matter of illegal extracrior/transportation of Minerals from Doodh Canga Nallah has been

examined by a Technica.l Advisory Committee (TAC) constitured by lhe J&K Pollution Control Board for
expert assessment and evaluation of Environmental Compensation, which recomrnended levying of
Environmental Compensation for illegal sand Mining to rhe tune of Rs.l,fi),000/= (Rupees one lekh only) to
Sh Lateef Atmad Mir S/o Abdul Gani Mir R/o Hussipom Chadora-District Budgam (Owner of the

Chassis) as per the directions of Hon'ble NGT and guidelines framed in rhis behalf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh Lateef Almad Mir S/o

Abdul Gani Mir Rlo Hussipora Chodora-District Budgam (Owner of the Chassis) and is hereby directed

to deposit a sum of Rs.1,00,000/= (Rupees one lakh only) in the Envbonmentol conEensation Fund
Account No. 0023u0510000001 of the Board in J&K Bank Ltd. within 45 days and on lapse of above said

period, an interest @ 12% on the Envirorunenta.l Compensation amount shall be levied, ar the risk and

responsibi lity of the offender.

(li Ram
ry

JKPCCQ$t-ttt
No. JKPCCNGT/I Al u l- t,, {
Dr. fl -05-2023 I ', '

Copy to the:- _ . ii. Deputy Commissioner/District Magistrate, Budgam for information and necessary action.
ii. Regional Director, Pollution control comminee Kashmir for information and necessary action.
iii. District Mineral Officer, Budgam for information and necessary action.
iv. sh lat€ef Aimrd Mir s/o AMul croi Mir R/o Hussipora chrdon-Dirtrict Budg.D (owDer of the c

immediate complianc€ as directed.
v. P.A. to Chaiman J&K Pollution Control Committee for information of the Chairman.

h$sis) for

vt

Government of Jammu and Kashmir
I&K POLLUTION CONTROL COMMITTEE

Jammu

'As rpproved by the Competent Authority'.
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Government of Jammu and Kashmir
J&I( POLIUTION CONTROI. COMMITTEE

,ammu

em. : mmh€lgr.urvtrs9<begm.il..m

&M"

Sub: L€vying of gnviroomentrl Compens:lioo or Sh Adil Frrooq Sofi, s/o Frrooq Ahmrd Soti, n/o Husriporr Chrdoorr-Diltrict Budgrn
(owner of.hc Vchicle No. JK0IL-5299) for illegrl Er.rucriorof Misor lltiocrrli from Doodh C.ngINrltrh.

8Hf*no;' /g ;#ff:"'o"II
Whereas, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No. 2Cll2021 titled

Raja Muzaffar Bhat Versus Union of lndia and Ors. vide its order dated 08-03-2022 has directed that '/or
illegul mining, the loss caused lo the Slute in the Jbrm of value oJ minerals as well as the loss caused to rhe

environmenl for underlaking such aclivit! wilhout requisile cleurunce neerh to be recovered by the Stute PCB

in light ofjudgnent of the Hon'ble Supreme Courl inler-alia in Goa Fourulation Versut tJnion of lrulia and Ors

(21.)11) 6 SCC 590 arul Common Carse Vs Union of India (2017) 9 SCC 199. it is also open to the Srate PCB to

iniliale proseculion againsl lhe violators Nfi, reiterated the same vide order dated 14-10-2022 that,, there is

nolhing lo shov/ lhsl compensslion recovered covers lhe cost of restoralion wilh deterrent element having

regard lo the vulue of illegul mining. the Stole PCB in coordinalion with the concerned Departments mq) take

further action in this regard failing which the Stute ilsef will be tiable to po! compensation for failing ro

perform ils duties".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Ofiicer, Budgam vide lener No.

DMO/Bud/DGM,/F -0512903-2906 daled 27-12-2022 has fumished the list of Tracror/TipperA{achine Ouners
found indulged in illegal extraction/transportation ofminerals tiom Doodh Ganga Nallah.

Whereas, the matter of illegal extractior/transportation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Commiltee (TAC) constituted by rhe J&K pollution Control Board lbr
expefl assessment and evaluation of Environmental Compensation, which recommended levying of
Environmental Compensation for illegal Sand Midng to the tune of Rs.l,fi),0{l0l= (Rupees One lakh only)
to Sh Adil F&rooq SoIi, S/o Farooq Ahmad Sofr, Rl/o Hussipora Chadoon-District Budgam (owner of the
vehicle No. JK0IL-5299) as per the directions ofHon'ble NGT and guidelines framed in this behalf.

Now, therefore, Environmental compensation is accordingly levied upon Sh Adil farooq soli, S/o

Farooq Ahmad Sofr, Rl/o Hussipora Chrdoore-Disrrict Budgam (owner of the Vehicle No. JK0IL-5299)
and is hereby directed to deposit a sum of Rs.1,00,000/= (Rupees one lakh onty) in the Envhonmental
Compensation Fund Accoant Na 0023040510000001 of the Board in J&K Bank Ltd. wi&in 45 days and on
lapse of above said period, an interest @ l2%o on the Environmental Compensation amount shall be levied, at
the risk and responsibility ofthe offender.

.As approved by the Competent Authorityt

(lC Ram ar),I S
mber retary

No. JKTCCNGT/I vt lll--9O
Dr. /, -05-2023

Copy to the:-
i. Deputy commissioner/District Magistrate, Budgam for information and necessaq. action.
ii. Regional Director, pollution Control committee Kashmir for information and necessary action.
iii.Distict Minera.l Officer, Budgam for informalion and necessary action.
iv. sh Adil Fr.ooq so6, s/o rrrooq Alnsd sof, nyo Hulriipor. cbrdoor.-Dbtrkt Budg.d (ow!.r of t[. v.hict. No, JK0tLs299) for

imrnediate compliance as directed.
v. P.A. to Chairman J&K Pollution Conrrol Committee for information of the Chairman.

JKPCC

,,
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Government of Jammu and Kashmir
J&K POLLUTION CONTROL COMMITTEE

lammu

LiFE E'
bwnv- il*h

Subl L.vying of f,nvironmlntrl Compcolrtiotr on Sh Younir Frrooq S/o Frrooq AhDrd Soti R/o Nro.m Chrdoor.-Dirtict BudtrD
(owncr of thc Trrctor) for illcgd Ertnctio[ oI Miror Min.rdt ftom Doodh Gro8. N.ll.h.

oRDER No.r ll -.lxpcc oruozr
Drred I ll 4*2023

Whereas, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No. 24ln0l ljtleA

Raja Muzaffar Bhst Versus Union of India rnd Ors. vide its order dated 08-03-2022 has direcbd that "Ior

illegul mining, thc loss caused to the Srate in the form oJ value of minerals as well as the loss caused to lhe

environment lor undertaking such activity without requisite clearance nee& to be recovered by the State PCB

in light ofiu<lgnent of the Hon'ble Supreme Court i er-alia inGoa Foundation Versus Union of lndia and Ors

(2011) 6 SCC 590 and Common Cause Vs Union oJ India (2017) 9 SCC 199. it is also open to the State PCB to

iniliale proseculion ogainrt lhe violotors arLd, reiterated the same vide order dated 14-10-2022 that * there is

nothing lo show lhat co pensalion recovered cowrs the cosl of restoration with deterrent element having

regar<l to the value of illegal mining. lhe Stote PCB in coordination with the concerned Departments ma)t rake

further action in this regard failing which the Slole itself v/ill be liabte to pay compensation for fuiling to
perform its tluties".

Whereas, in compliance to dre Hon'ble NGT orders the District Mheral Officer, Budgam vide letter No.

DMO/Bud/DGM/F'0512903-2906 data,d 27-12-2022 has fumished the list of Tractor/Tipper/Machine Owners

found indulged in illegal extraction/transponation ofminerals fiom Doodh Ganga Nallah.

Whereas, lhe mafter of illegal extraction/lnnsportation of Minerals liom Doodh Ganga Nallah has been

examined by a Technical Advisory Committee (TAC) constituted by the J&K Pollution Contol Board for
expert assessment and evaluation of Environmental Compensation, which recommended levying of
Environmental Compensation for illegal Sand Mining to the tune of Rs.50,000/= (Rupees Fifty Thousand
only) to Sh Younis Farooq S/o Farooq ahmrd Sofi R./o Naosm Chadoon-District Budgam (owner ofthe
Tractor) as per the dircctions ofHon'ble NGT and guidelines fi,amed in this behalf.

Now' therefore, Environmental Compensation is accordingly levied upon Sh younis Ferooq si/o
Farooq Ahmrd sofi R./o Naoem chsdoore-Dbtrict Budgam (owner of the Tractor) urd is hereby
directed to deposit a sum of Rs. s0,000/= (Rupees Fifty Thousand onry) ra the Envitonmentar
compensation Fund Accounr No. 0023040sru(n00u of the Board in J&K Bank Ld. wirhin 45 days and on
lapse of above said period, an interest @ l2o/o on the Environmental Compensation amourt sha.ll be levied, at
the risk and responsibility ofthe offender.

.As approved by the Competent Authority'.
,t

(rc

& JKPCC

[:r1*:;":#S"','f t-sr
Copy io the :-
i. Deputy commissioner/District Magistrate, Budgam for intbrmation and necessary action.ii. Regional Director, po[ution control comnittei IGshmir for information ana nei"r.af 

'u"tioo.

iii. District Mineral Officer, Budgam for informarion and n""..*.y u"tion.
iv' Sh Youois Frrooq vo Farooq AhEad sofi R/o N&oam chsdooia-District Budgero (owoer of the Trsctor) tbrimmediate compliance as directed.
v. P.A. to chaiman J&K Pollution contror conunitree for information of the chairman.
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Government of Jammu and Kashmir
J&K POLTUTION CONTROL COMMITTEE

lammu
'.V*,.,'JHB

m.n,&Rr.r.raeilrdb3,

Sub: Lvyitrg of Enyirormctrtrl Co[p.Nrtiotr o! Sb Mohd Raliq Crri. &o Gh. tLssD Crnia R./o Hrojiqund-Iriladct Bud88m (orvn.r ol
th. i€hiclc No, JK0{If965l) fo.lll.gd Ert .tioo ofMioor Mir.r.ls ftom Doodb CmSr N.lhh'

oRDER No.: /2 - txPcc otzotl
Drted I l l45-2oLt

Whereas, the Hon'ble Nationat Green Tribunal Principal Bench, New Delhi in O.A. No. 241202t titled

Raja Muzaffar Bhat Yersus Union of Indir and Ors, vide its order dated 08-()!2022 has directed thal ' for
illegtl mining, the loss caused lo the State in the form of vulue of minerals as well as the loss caused to the

environment for undertaking such aclivity without requisite clearunce needs lo be recovered by the State PCB

in light ofiudgment of thc Hon'ble Supreme Court inter-alia in Goa Foundution Versus Union of India and Ors

(2011) 6 SCC 590 arul Common Cause Vs Union of lndia (2017) 9 SCC 499. it is also open to the State PCB to

initiale prcsecution agairct the violators and, reiterated the same vide order dated 14-10-2022 ldl.at " there is

nothing ,o show that compensalion recovered covers the cost of resloralion with delerrent elemenl having

regard to the value of illegal mining. the Slate PCB in coordination wilh the concerned Depa menls may lakc

further action in this regard failing which the State itsef will be liable to pay compensation for failing to

perform ils dulies ".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Offrcer, Budgam vide letter No.

DMO/Bud/DGIWF 45n903-29M da,c,d 27-12-2022 has fumished the list of Tractor/Tipper/lvlachine Owners

found indulged in illegal extractior/transponation of minerals from Doodh Ganga Nallah.

Whereas, the maner of illegal extraction/trasportation of Minerals fiom Doodh Ganga Nallah has been

examined by a Technical Advisory Comminee (TAC) constituted by &e J&K Pollution Control Board for

expert assessment and evaluation of Environmental Compensation, which recommended levyiag of
Environrnental compersation for illegal Sand Mining to the tune of Rs.l00,o0ts (Rupees one lskh otrly) to

Sh Mohd RaIi Ganie S/o Gh. Hasan Ganie Rl/o H.njiqund-District Budgam (owner of the Vehicle No.

JK04D-965f) as per the directions of Hon'ble NCT and guidelines framed in this behalf.

Now, rherefore, Environmental compensation is accordingly levied upon sh Mohd RaIi Ganie s/o

Gh. Hasan Ganie R"/o Hrnjiqutrd-Districl Budgam (owner of the Vehicle Tractor) and is hereby directed

to deposit a sum of Rs.1,00000/= (Rupees one lakh only) n the Environmenlol compensation Fund
Account Na 0023u0510000001 of the Board in J&K Bank Ltd. within 45 deys and on lapse of above said

period, an interest @ 12% on the Environmental Compersation amount shall be levied, at the risk and

responsibility of the oflbnder.

'As approved by thc Competent Authority,.

(K' Ba
ber

NO. JKPCCA.IGT/I TqI gT - T 2
Dt. I / -0s-2023

Copy to the:-
i. Deputy Commissioner/District Magistrate, Budgarn for information and necessa4r action.
ii. Regional Director, Pollution control committee Kashmir for information and necessary action.
iii. District Mineral Offrcer, Budgam for information and necessary action.
iv. Sh Mohd Rrli Ganie S/o Ch. Hrs.o Groie lvo Harjiqund-Districa Budgro (orvocr of the Vebiclc No. JK04D.9651)

immediate compliance as directed.
v. P.A. to Chairman J&K Pollution Control Committee for information of the Chairman.

&lr".
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Government of Jammu and Kashmir

I&K POLLUTION CONTROL COMMITTEE

,ammu *h YLiFE

sub: kvyiog off,ovironmeot.l Compensatioo on sb. Mehr&j tld Dio Btaa si/o Abdul Gstri th.t ['/o R.zwen_Dirtri't Budg'a (o*n'r
ofthe Tr.ctor) for illegsl Ertrrction of Minor Miftnl6 from Doodh Crlrgr Nell.h.

oRDERNo.: I)- xrcc otzozt
Dated t I | -05-2023

Whereas, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No.z4lDLzl titled

Raja Muzaffar Bhat Versus Union of India and Ors. vide its order dated 08{3-2022 has directed that "/rr
illegal mining, lhe loss caused to lhe Slale in the form o! wlue of minerals as well as the loss caused to the

environment for undertaking such activi| wilhout requisile clearance needs to be recovered by the State PCB

in light ofjudgment ofthe Hon'ble Supreme Court inler-alia in Goa Foundation Versus Union of lrulio and Ors

(2014) 6 SCC 590 arul Common Cause Vs Union of India (2017) 9 SCC 499. it is also open to the State PCB to

iniliate prosecution against the violalors utd reiierated the same vide order dated 14-10-2022 that " there is

nolhing lo show lhal compentalion recovered covers the cost of restorotion with deterrent element having

regord lo the value of illegal mining. the State PCB in eoordination with the concerned Departments may toke

further aclion in this regard failing which the Stale itself will be liable to pay compensqtion for failing to

perform its dulies".

\4/hereas, in compliance to the Hon'ble NGT orders the District Mineral O{Iicer, Budgam vide letter No.

DMO/Bud/DGM/F'0512903-2906 dated 27 -12-2022 has fumished the list of Tractor/Tipper/\,fachine Owners

found indulged in illegal exfiactior/tansportation of mimals from Doodh Ganga Nallah.

Whereas, the matter of illegal extraction/transportation of Minerals from Doodh Ganga Nallah has been

exarnined by a Technical Advisory Committee (TAC) constituted by the J&K Pollution Control Board for
expert assessment and evaluation of Environmental Compensation, which recommended levying of
Environmental Compensation for illegal Sand Mining to the tune of Rs.50,000/= (Rupees Fifty Thousand

only) to Sh Mehraj ud Din Bhlt S/o Abdul Gani Bhat Rl/o Razwen-District Budgam (owner of the
Tractor) as per the directions ofHon,ble NGT and guidelines framed in this bebatf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh Mehrsj ud Din Bhat Sio
Abdul Gani Bhat R"/o Razwen -District Budgam (owner of tbe Tractor) and is hereby directed to deposit
a sum of Rs. 50'000/= (Rupees Fifty Thousand only) in the Ezliroa mentol Con pensation Fund Accounr
No. 0023040510000001 of rhe Board in J&K Bank Ltd. within 45 days and on lapse of above said period, an
interest @ 12% on the Environmental Compensation amount shall be levied, at the risk and responsibility ofthe
olfender.

'As approved by th€ Competent Authority'.

(IC Ramt{€mber S€ tary

No. JKfcc^rrGr/l t4t/ { / - (s-
Dt. / / -Os-2023

Copy to thei
j. Deputy Commissioner/District Magistrate, Budgarn for information and necessary action.ii. Regional Director, Pollution control committee Kashmir for inlormation and neiessaryaction.
iii.Districr Mineral officer, Budgam for information and necessary action.
iv. Sh Mehraj ud Din Bhat S/o Abdul Gani Bhat R/o Razwen -District Budgu (owner of the Tractor)

for immediate compliance as directed.
v. P.A. to Chairman J&K Pollution Control Committee for information of the Chairman.
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Sub: l,.Yyint ofEovilormcn..l Compco5.lioo on Sh. M.hni rd Dirsofi S/o Abdul Rrhmro Soti R./o Ch.nrLb.ricf-D&lrit Eudgrm
(owncr ofth. Vehicl. No. JK0.|F-5657) for illcgrl Errrrcaiotr of Miror Mi..rrtt from Doodh Cro8. Ndhh.

OI'Df,R NO.:
Daaed :

- JKPCC of 2023
-05-2023

Whereas, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No. 24112021 titled
Raja Muzaffar Bhat Versus Union of lndia and Ors. vide i1s order daled 08-03-2022 has directed that 'ybr
illegal mining, lhe loss caused lo the Stqte in the form of value of minarals as well as the loss caused to the
cnvironment for urulerluking such activily withoul requisile cleuronce neecls to be recoyered by the State pCB

in light ofiudgment of the Hon'ble Supreme Courl inter-alia in Goa Foundation Yersus Union of lrulia und Ors
(2014) 6 SCC 590 and Common Cuuse Ys Union of India (2017) g SCC 1gg. i, is also open ro he State pCB to
iniliale proseculion ugainst the violators and reiterated the same vide order dated l+10-2022 that,, there is
nothing lo show lhal compersation recovered covers the co$ of restorution with deterrent element having
regurd lo the value of illegal mining. the Slate PCB in coordination wilh the concerned D€parments may take

Jurther aclion in this regartl foiling which the Slate itself wilt be liable to puy compensation for foiling lo
perform its duties ".

Whereas, in cotnpliance to the Hon'ble NGT orders lhe District Mineral oificer, Budgam vide letter No.
DMo/Bud.rDGM/F'05n98-2906 dated 27-12-2022 has fumisherl rhe list of Tractor/Tipper/Machine owners
found indulged in illegal extraction/transportation of minerals from Doodh Ganga Nallah.

Whereas, the matter of illegal extraction/transportation of Minerals from Doodh Ganga Nallah has been
examined by a Technical Advisory Committee (TAC) constituted by the J&K pollution Control Board for
expert assessment and evaluation of Environmental compensation, which recommended levying of
Environmenral compensation for illegar Sand Mining to the tune of Rs.s0,000/= (Rupees Fifty Thousand
only) to Sh Mehrrj ud Din Sofi S/o Abdul Rahmrn Sofi R/o Cherarisharief-District Budgam (owner of
the v€hicle No. JK04r-5657) as per the directions of Hon'ble NGT and guidelines framed in rhis behalf.

Now, therefore, Environmental compensation is accordingly levied upon Mehrej ud Din soli s/o
Abdul Rahman Sofi Rl/o Chararisharief-District Budgem (owner of rhe yehicle No. JK(XF-5657) and is
hereby directed to deposir a sum of Rs. 50,000/= (Rupees Fifty Thousand onry) in the Environmcntar
contpensution Fund Accoant No. 0023u0510000001of the Board in J&K Bank Ltd. within 4s dayr and on
lapse ofabove said period, an interest @ 12% oa oe Environmental compensation amount shall be levied, at
the risk and responsibility ofthe oft'ender.

.As approved by the Competetrl Authority,.

(IC Ram ,lI'sqembrr ry

tl
II

No. JKPCCNGT/I I
Dt. ,l -0s-2023

Copy to the:-

44Lb4o KPCC

i' Deputy commissioner/District Magistrate, Budgam for information and necessary action.ii. Regional Director' Polution Control commiael Kashmir for iniormation and n"i"r.ury *ti.n.iii. Disrrict Mineral Officer, Budgam for informarion and ne..iruf u"iion.
lv' sh itehrri ud Dio so'i svo Abdul R-rhmr. soli xyo cbrr.rbhrri.f-Dilr.icr BrdgrB (owrer of tt. vcticlc No. .lrorr-sosrlforimmediate compliance as directed.
v. P.A. to Chairman J&K poliution Control Committee for information of th€ Chaiman,

v
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Government of Jammu and Kashmir
J&K POLLUTION CONTROI. COMMITTEE

Jammu
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Sub: lavyirg of Enyironmcrt.l Compcr3.tioo oll Sh. Bcshmt Ahmrd yrtoo Si/o Noor Mohd Ydoo nyo Ch.doo.r -Ditt.ict Eudgl]!
(owtrGr of thc Tnctor) for ilhgrl Ertnctioo of Minor Mio.rdr froD Doodh crDgl NrlLh.

oRDER No.: lS- rxpcc or zozs
Drted I ll -0s-2023

Whereas, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No. 2412021 titled

Raja Muzaffar Bhat Versus Union of hdir and Ors. vide its order dated 0E-03-2022 has directed that '!br

illegul mining, the loss caused to the State in the form ofvalue oJ mineruls as vell as the loss caused to the

environmenl for undertaking such activity teilhout requisile clearance needs to be recovered by the State PCB

in light ofjudgment of the Hon'ble Supreme Court inter-ulia in Goa Foundation yersus Union o/ lrulia and Ors

(2014) 6 SCC 590 and Common Couse Vs Union oJ lndia (2017) 9 SCC 199. it is also open to the State PCB to

iniliate prosecution againsr the violators urd reiterared lhe same vide order dated l+110.2022 tbzt " there is

nolhing to show that compensalion recovered covers lhe cost of restoration with deterrent element having

regard to the vulue of illegal mining. the State PCB in coordination with the concerned Deparlmenls may tuke

Jurther action in this regard failing which the State ifier wi be liable to pay compensation for failing to

perform its duties".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Olficer, Budgam vide letter No.

DMOiBud/DGM/F'05n9$-2906 dated 27-12-2022 has fumished fie list of Tractor/Tipper/Jr,tachine Owners

found indulged in illegal extraction/transportation of minerals from Doodh Ganga Nallah.

Whereas, the matter of illegal extraction/transportation of Minerals fiom Doodh Ganga Nallah has been

examined by a Technical Advisory Committee (TAC) constituled by rhe J&K Pollution Control Board for
exp€rt assessment and evaluation of Environmental Compensation, which recommended levying of
Environmental compensation for illegal sand Miring to the tune of Rs.1,00r0fi)ts (Rupees ole Lakt only)
to Sh. Basharat Ahm&d Yitoo S/o Noor Mohd Yaloo Rl/o Chrdoors -Diltrict Budgam (owner of the
Tractor) as per the direcrions of Hon'ble NCT urd guidelines framed in this behalf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh. Brsharat AhEed yrtoo
S/o Noor Mohd Yatoo R./o Chadoora -District Budgrm (owner of the Tractor) and is hereby directed to
deposit a sum of Rs. l'00,000/= (Rupees one Lakh onty) n rhe Envhoamentar con perrsarion Fund
Account No. 0023040510000001 of the Board in J&K Bank Ltd. wirhin 45 days and on lapse of above said
period, an interest @ l2%o on the Environmental Compensation amount shall be levied, ar tll€ risk and
responsibility of the ollender.

'As approved by the Competent Aulhority'.

(K. Ram ),lFs
,

q*'
JKPCC

mber rctary

No. JKPCCNGT/Il4,l 1l-l S
Dr. ,l -0s-2023

Copy to thei
i. Deputy commissioner/District Magistrate, Budgam for information and necessaq/ action.ii. Regional Director, Pollution control comminee Kashmir for information and nccessary a,:tion.
iii. District Mineral Officer, budgam for information and necessary action.
iv. sh. Basharat Ahmad Yrtoo s/o Noor Mohd yatoo R/o chadoora -District Budgem (own€r ofthe

Tractor) for immediate compliance as directed.
v. P.A. to Chairman J&K Pollution Control Comrnittee for information of the Chairmnn
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'As approved by the Compctent Authority'.
t\

(K h

Q",bcr
JKPCC

i' Deputy commissionerrDistrict Magistrate, Budgam for information and necessary action.ii. Regional Director, Pollution control committei Kashmir for information ano n"i"rS *tor.iii. District Mineral Officer, Budgam for information and necessary action.
iv. Sh. Ma.ozlor Ahmgd Mir s/o Ali Mohd Mir R/o Doyen 6hadoora -District Budgam (owrcr of rheTractor for immediate compliance as ditected.
v. P.A. to chairman J&K Pollution controt committee for information of the chairman-

Sub: Lcvyiog off,lvirormcnial Coop.!.ttior on Sh. M.lzoorAhmrd Mir 9o Ali llohd Mir RJo Doym Ct.door. -Diri ct Budgrn
(o*acr of at. Trrctor) fo. illcg.l Exlrictior of Mim. Mircr.lt froo Doodh Gra8. Nrlhb.

oRDER No.: /$ -.lxrcc or:ozr
Drted : ll -0il.2023

Whereas, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No.2,ll202l titled

Raja Muzaffar Bhat Verrus Union of lndia and Ors. vide ils order dated 08-03-2022 has directed that '/or
illegul mining, thc loss caused lo lhe State in the form of value of minerals as well as lhe loss caused to lhe

environmenl for undertaking such aclivity wilhout requisile clearance needs to be recovered by the State PCB

in light ofiudgment of the Hon'ble Supreme Courl inter-alia in Goa Foundation Versus Llnion of lndia and Ors

(2014) 6 SCC 590 and Common Cause Vs Union of Indiu (2017) 9 SCC 499. it is olso open to the State PCB to

initiale proseculion against the violators and, rciterated the same vide order dated 14-1Gi2022 tltat,, there is

nolhing lo show that compewation recovered corers lhe co$ of reslorotion with deteffent element having

regard to the value of illegal nining. the State PCB in coordination wilh the concerned Depa menls mdy take

further action in this regard failing which the Slate irself will be liabte at pay compensation for lailing to
perform ils duties ".

Whereas, ia compliance to the Hon'ble NGT orders the District Mineral Oflicer, Budgam vide letter No.

DMo/Bud/DGtWF-05n9$-2906 dated 27-12-2022 has fumished the list of Tractor/Tipper/N{achine ownen
found indulged in illegal extraction/transportation of minerals from Doodh Ganga Nallah.

Whereas, the matter of illegal extractior/transportation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Committee (TAC) constituted by rhe J&K pollution Control Board lbr
expert assessment and evaluation of Environmental compensation, which recommended levying of
Environmental Compensation for illegal Sand Mining io the tune of Rs,50,000/= (Rupees Fifty Thousand
only) to Sh. Manzoor A-hmad Mir S/o Ali Mohd Mir Rl/o Doyan Chadoora -District Budgam (owner of
the T*ctor) as per the directions ofHon'ble NGT and guidelines framed in this beharf.

Now, therefore, Environmental compensation is assgldingry levied upon sh, Manmor Ahmad Mir
S/o Ali Mohd Mir R./o Doyan Chadoora -District Budgam (owner of the Tnctor) and is hereby directed
to deposit a sum of Rs. 50'000/= (Rupees Fifty Thousrnd onry) in the Eauia nrrrenrar con pensotion Fund
Account No, 0023010510000001 of the Board in J&K Bank Ltd. within 45 days and on lapse of above said
period, an interest @ l2Yo on tlte Environmental compensation amount sha.ll be levid at rhe risk and
responsibility of the offender.

No. JKPCCNGT/I l4l Y6 +D
Dr. tl -05-2023

Copy to the:-
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the risk and responsibility ofthe offender.

'As approved by the Competent Authority'.
tlo

(K h r

Q{ember
No. JKICCNGT/I I
Dr. ll -0s-2023

Copy to the:-

.{gt-ar

i. Depury Commissioner/District Magistrate, Budgam for information and necessary action.
ii. Regional Director, Pollution Control Comminee Kashmi for information and neces,sary action.

iii. District Mineral Oflicer, Budgam for information and necessary actioD.

iv. Sh. Abdul Qayoom Lone S/o Abdul Gani Lone Rl/o Watrad -District Budgrm (owner of the Vehicle
No, JK0IL-7404) for immediate compliance as dkected.

v. P.A. to Chairman J&K Pollution Control Committee for information of the Chairman.

*2htfHq

Subr l,.vylrB of Envirorm?nttl CompcB.tioo oD Sb, Abdul QryooD l-orc S/o Abdut G.ri l,o[! R/o W.trtd -DLtrict Eudttn (oEr.r of
lh. V.hialc No. JKolL7:(N) for ilh8sl Ertr.ctio! of Mim. Mincr.lt from Doodh crog. N.ll.h.

oRDER No.r lJ -.lxrcc orz0rr
Drred : /l -0t2021

Whereas, the Hon'ble National Grern Tribunal Principal Bench, New Delhi in O.A. No. 24U2021 titled

lla.ia Muzaflar Bhat Ver$us Union of India and Ors. vide its order dated 0&03-2022 has dhected tut 'for
illegal nining, the loss caused lo the Slale in the form of value of minerals as well as the loss caused to the

envirorunenl for undertaking such aclivity wiahout requisile clearunce needs lo be recovered by the State PCB

in lighl ofiudgment of the Hon'ble Suprcme Court inter-alia in Goa Foundation yersus IJnion of lrulia and Ors

(2011) 6 SCC 590 and Common Cause Vs Union of In<liu (2017) 9 SCC 499. it is also open to the Srate PCB to

initiate prosecution ogainsl the violators and reiterated the same vide order dat€d 14-10-2022 tir€,t " there is

nolhing to show thal compensalion recovered covers the cost of restoration with deterrenl element having

regard to the value of illegal mining. the Srale PCB in coordination with the concerned Derytments may tal{e

litrrher action in this regard failing which the Stale itself will be liuble to pay compensa,ion for failing to

pedorm ils dulies".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Officer, Budgam vide letter No.

DMO/Bud/DGI\4F -0512903-2906 dated 27-12-2022 has fumished the list of Tractor/Tipper/Machine Owners

found indulged il illegal exnaction/transportation ofminerals fiom Doodh Ganga Nallah.

Whereas, the matter of illegal extraction/transportation of Minerals ftom Doodh Canga Nallah has been

examined by a Technical Advisory Committee (TAC) constituted by the J&K Pollution Contol Board for

expert assessment and evaluation of Environmental Compensation, which recommended levying of

Environmental Compensation for illegal Sand Mining to the tune of Rs.1,00,000/= (Rupees One Lac only) to

Sh. Abdul Qayoom Lone S/o AMul Geni Lone R/o Watrad -District Budgam (owner of the Vehicle No.

JK0IL-7404) as per the directions of Hon'ble NGT and guidelines fiamed in this behalf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh. Abdul Qayoom Lone

S/o Abdul Gani Lone R/o Watrad -District Budgam (owner of the Vehicle No. JK0IL-7404) and is

hereby directed to deposit a surn of Rs. 1,00'ffi0/= (Rupees One Lec only) tn the Environnentol

Contpensation Furul Accounl No. 002301051000000l of the Board in J&K Bank Ltd. withh 45 days and on

lapse of above said period, an interest @ 12%o on the Environmental Compensation amount shall be levied, at
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Sub: LevyiDg of Environm€narl Compensrlion or Sh. N.zir Ah6rd Choper S/o Ch. AhB|.d Chopro R/o P.lzrr -Dhtrict BudgrE (owoer
ofthc T.actor) for illcgrl Erlrrclion of Minor Minertl3 from Doodh crrgr Nrlhh,

ORDER NO.: p, - IXPCC or toZ:
Dared : \l -0$2023

Whereas, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No.24112021 tirled

Raja Muzaffar Bhal Versus Union of Indie end Ors. vide its order dated 084r2021has directed tbat .rbr

illegal mining, lhe loss caused lo the Stale in the form of value of minerals as well as the loss caused to lhe

cnvironment for undertoking such uclivily u)ilhout requisite clearance needs to be recovered by lhe Slate PCB

in light ofiudgment ofthe Hon'ble Supreme Courl inter-alia in Goa Foundation Versus tJnion o/ Ind.ia arul Ors

(2011) 6 SCC 590 and Common Cause Vs Union of lndia (2017) 9 SCC 499. it is also open to the Stare PCB to

iniliale proseculion against the violalors and reiterated the same vide order dated 14-10-2022 that " there is

nolhing to show thal compensolion recovered covers the cost of restoration wilh deterrent element having

regard lo the value of illegal mining. the Statc PCB in coordination with the concerned Departments msy takg

fwlhet aclion in this regard failing which the Slate ifier wi be liable to pq/ coml&nsotion for faiting to
perform ils dulies".

Whereas, in compliance to the Hon'ble NGT orders lhe District Mineral Officer, Budgam vide letter No.

DMO/Bud./DGM/F-0512903-2906 darel 27-12-2022 has fumished the list of Tractor/Tipper/Machine Owners

found indulged in illegal extractiodtransportation of minerals from Doodh Ganga Nallah.

Whereas, the matter of illegal extractiorl/tansportation of Minerals from Doodh Ganga Nallah has been

examined by a Tecbnical Advisory Committee (TAC) constituted by the J&K Pollution Control Board for

experl assessment and evaluation of Environmental Compensation, which recomrnended levying of
Environmental Compensation for illegal Sand Mining to the tune of Rs,50,0fi)/= (Rupees I'ifty Thoussnd

only) to Sh. Nazir Ahmad Chopan S/o Gh. Ahmad Chopan R./o Prnzan -District Budgrm (owner of the

Tractor) as per the directions ofHon'ble NGT and guidelines liamed in this behalf.

Now, therefore, Environmenlal Compensation is accordingly levied upon Sh. Nrzir Ahmad Chopan

S/o Gh. Ahmad Chopan R/o Prnzsn -Districa Budgam (owner of the Tnctor) and is hereby directed to

deposit a sum of Rs. 50'000/= (Rupees Fifty Thousatrd only) in the Enyironmental Compensation Fund

Account No. 0023M051000M01 of the Board in J&K Bank Ltd. within 45 days and on lapse of above said

period, an interest @ lzyo ol the Environmental Compensation amount shall be levied, at the risk and

responsibility of the offender.

'As approved by the Competetrt Authority'.

(K

No. JKPCCNGT/I I
Dr. 1\ -os-2023

Copy to the:-

,tB\-1s

i. Deputy Commissioner/District Magistrate, Budgam for informalion and necessary action.
ii. Regional Director, Pollution Control Committee Kashmir for information and necessary action.
iii. District Mineral Offrcer, Budgam for information and necessary action.
iv.Sh. Nazir Ahmad Chopan S/o Gh. Ahnad Chopan R/o Prnzan -District Budgam (owner of the

Tractor) for immediate compliance as directed.
v. P.A. to Chairman J&K Pollution Control Committee for information of the Chahman.

,I
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Subi LcvlinS of Etrvironmcntrl Comp.ns.tior on Sh, Mohd Ala.t thca Vo Abdul Rrshid Bhrt nyo Sur.syrr -Districa Bsdgrm (outr.r of
rhc Vchiclc No. JK(XF-3702) for illegrl Ertrrctios ofMiror Minclrts from Doodh crr8. NrIrh. -

ORDER NO.:
Daled :

\! -.rxrcc orzox
'\l -0$2023

Whereas, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No. 24112021 titled
Raja Muzaffar Bhat Versus Union of India and Ors. vide is order &ted 0843-2022 has direcred $at ,for

illegal mining, the loss cuused to lhe State in the form oJ'value of minerals as well as the loss caused lo lhe

environmenl for urulertaking such activily wilhout requisite cleorance needs to be recovered by lhe State pCB

in light ofiudgnent of the Hon'ble Supreme Court inter-aliu in Goa Foundation Yersus Union o! lndia ond Ors

(2011) 6 SCC 590 and Common Cause Vs llnion of lndia (2017) 9 SCC 499. it is also open to rhe State pCB to

initiate prosecution against the violalors and reiterated the same vide order dated 14-10-2022 that,, there is

nolhing to show that compensalion recovered covers lhe cost of rcstoration with deterrent element having

regard to the wlue of illegal mining. lhe Slale PCB in coordination with the concerned Departments may tol<e

further action in this regard loiling which lhe Slate itself will be liable to pay compensation for faiting to
perform its tluties".

Whereas, in compliance to the Hon'ble NOT orders the District Mineral Officer, Budgam vide letter No.

DMO/Bud/DGM/F-0512903-2906 dated 27-12-2022 has fumished the list of Tractor/Tipper/Machine Owners

found indulged in illegal extraction/transportation of minerals from Doodh Ganga Nallah.

Whereas, the maner of illegal exmction/transportation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Committee (TAC) constituted by the J&K Pollution Conrrol Board for

expert assessment and evaluation of Environmental Compensation, which recommended levying of

Environmental Compensation for illegal Sand Mining to the tune of Rs.1,00,0ffi/= (Rupees One lrkh only)

to Sh. Mohd Altaf Bhat S/o Abdul Rashid Bhat Rl/o Surasyar -District Budgam (owner of the Vehicle

No. JK04F-3702) as per the directions ofHon'ble NGT and guidelines framed in this behalf.

Now, Iherefore, Environmental Compensation is accordingly levied upon Sh. Mohd Altrf Bhaa S/o

Abdul Rashid Bhat R./o Surasyar -District Budgam (owner ofthe Yehicle No. JK04F-3702) and is hereby

directed to deposit a sum of Rs. 1,001000/= @upees One lakh only) rn lhe Envhonmenlal Compensalion

Fund Account No. 002301051000000I of the Board h J&K Bank Ltd. within 45 days and on lapse of above

said period, an interest @ 12% on the Environmental Compensation amount shall be levied, at the risk and

responsibil ity of the offender.

(K.
rl ry

S r€tary
JKPCC

No. JKPCCNGT/114
Dr. ll -05-2023

43r-tr
Copy to the:-
i. i>puty Commissioner/District Magislrate, Rudgam for information and necessary action'

ii. n.'O*4 Oi.""tor, pollution Control Committee lkshmir for information and necessary action.

iii. Diitlict Mineral Officer, Budgam for information and necessary action'

iv. Sh. Mohd Altaf Bhat S/o Abdul Rrshid Bhat RJo Surasyar -District Budglm (owner of the vehicle

No. JK0,|F-3702) for immediate compliance as directed' 
-

u. 
'p.a. 

a Cfruit *J&K Pollution Control Committee for information of the Chairman'

'As approved by th€ Competent Authority'.

295



*h LiFE B
$rrnv- ln

iry

Jtx

PCC

ffi!7
Government of Jammu and Kashmir

J&l( POLI.UTION CONTROL COMMITTEE
Jammu

.n$i: mmuturryi,F.eiD!.@

sub: 
-Levving 

of Eovironmen.rl coDp.trsrtion on sh. shrh.d Ahm.d Khrtr 9o lmd.d Ahhsd Kh.n R/o Brqi M€hhb t2t -DiitrictBudgsm (owner ofthe vcbiclc No. JKoIP$212) for ill€grl Erlrrction of Minor Mia.rrts from D""at Ci."c" 
-N"ll"i. : --"

ORDER NO.:
Dated ,

)A -;rpcc orzox
\ \ -os-2023

Wher*u, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No.2.lll2021 titled
Raja Muzaffar Bhat Versus Union of India aad Ors. vide is order dared 0g43-2022 has directed that .lor
illegal nining, the loss caused to the Slate in the form oftalue of mineruls os well as the loss cause4 to the
envintnmenl /or undertaking such activily withoul requisite cleurance nee(ls lo be rccovered by the State pCB
in light oJ iutlgnent of the Hon'ble Supreme Courr inter-olia in Goa Foundation Versus Union of lndia and Ors
(2011) 6 SCC 590 and Common Cause Vs union of India (2017) g SCC tgg. it is also open to the Srarc pCB to
iniliate proseculion ogainsl lhe violators and reiterated the same vide order dated 14-10-2022 that * there is
nothing lo show lhal compensation recovered covers lhe cost of restoration wirh deterrenl element having
regurd lo the value of illegal mining. lhe Stale PCB in coordination with lhe concerned Departmenls m{o/ take

lurther action in this regard failing which the Stale itself witl be tiable to pay compensarion for failing to
perform its duties".

Whereas, in compliance to the Hon'ble NGT orders the District Minera.l OIIicer, Budgam vide letter No.
DMO/Bud/DGM/F -0512903-2906 dated 27-12-2022 has fumished the tist of Tractor/Tipper/Machine Owners

found indulged in illegal extraction/transponadon ofminerals from Doodh Ganga Nallah.

Whereas, the mauer of illegal extactiorl/transponation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Committee (TAC) constituted by the J&K Pollution Control Board for
expert assessment and evaluation of Environmental Compensation, which recommended levying of
Environmental Compensation for illegal sand Mining to rhe tune of Rs.1,00,000/= (Rupe$ one bkh only)

Io sh. shahad Ahmad Khan s/o Imdad Ahmad Khan R/o Baqi Mehtab 128 -District Budgam (owner of
the Vehiclc No. JKoIP-8212) as per the directions ofHon'ble NGT and guidelines liamed in this behalf.

Now, therefore, Environmenral Compensation is accordingly levied upon Sh. Shrhad Ahmad Khan

S/o Imdad Ahmad Khan Rl/o Baqi Mehtab 128 -District Budgam (owner of the Vehicle No. JK01P-E212)

and is hereby directed to deposit a sum of Rs. 1,00,0ffi/= (Rupees One lakh only) in the Environmental

Comperrsation Fund Accounl No, 0023010510000001 of rhe Board in J&K Bank Lrd. within 45 days and on

lapse of above said period, an interesl @ l2o/o on the Envirorunenla.l Compensation amount shall be levied, at

the risk and responsibility ofthe offender.

'As approved by the Competent Authority'.

(IC Ram h

Q".
lo

r ry

No. JKICCNGT/I I
Dt. l\ -05-2023
Copy to the:-
i. Deputy Commissioner/District Magistrale, Budgam for information and necessary action.
ii. Regional Director, Pollution Control Committee Kashmir for information and necessary action.
iii. District Mineral Ofiicer, Budgam for hformation and necessary action.
iv. Sh. Shahad Ahmad Khan S/o Imdad Ahmad Khan R/o Baqi Mehtab 128 -District Budgam (owner of

the Yehicle No. JK0IP-8212) for immediate compliance as dtected.
v. P.A. to Chainnaa J&K Pollution Control Comrnittee for information of the Chairman.

+r11b- Ioo
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srb: LcvlirS ofDnvirormcntrl compenlotio[ on sh. Mukttr Ahm.d sh€ikh S/o Nrir Ahmrd sheild R o Cbeckporr chrdoorr -Di.trica
Budgrm (owmr oftbc Trrctor) for itlcgd Ettr.ctior of Minor Mio.r.lr from Doodh cr!g. Nr rh,

oRDER NO.: )-1 - ;recc or ZO23D.tcd : tl -0t2023

Whereas, the Hon'ble Nalional Green Tribunal Principal Bench, New Delhi in O.A. No. 24112021 titled
Raja Muzaffar Bhat Versus Union of India and Ors. vide its order dated 08-03-2022 has dt€cted rhat ./or

illegal mining, lhe loss cuused to the Stote in the form of value of minerals as well as the loss caused to the

environmenl for underlaking such activity wilhout requisite clesrunce needs to be recovered by the Sture pCB

in light ofiudgnent of the llon'ble Supreme Court inter-alia in Goa Foundation yersus lJnion of Indiu and Ors
(2011) 6 SCC 590 and Common Cause Vs Union of lndia (2017) 9 SCC 1gg. it is also open to the State pCB to
initiate proseculion uguinsl lhe violalors ajlLd reiterated the same vide order dated l4-lUZ022 that,. there is
nolhing to show that compensation recovered covers the cosl of reslotation with deterrenl element having
regard to lhe wlue of illegal mining. the Slate PCB in coo ination with the concerned Departments moy tak,

further aclion in this regard failing which the Slate ilsetf will be liable to pay compensation for failing to
pedorn its duties".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Officer, Budgam vide letter No.
DMO/Budi/DGM/F-0512903-2906 dated 27-12-2022 has fumished rhe list of Tractor/Tipper/1v{achine Owners

found indulged in illegal extraction/transportation of minerals from Doodh Ganga Nallah.

Whereas, the maller of illegal extmction/transportation of Minerals ftom Doodh Ganga Nallah has been

examined by a Technical Advisory Comminee (TAC) constituted by the J&K Pollution Conrrol Board for

expert assessment and evaluation of Environmental Compensation, which recommended levying of
Environmental Compensation for illegal Sand Mining to the tune of Rs.50,000/= (Rupees Fifty Thousand

only) to Sh. Mukhtar Ahmtd Sbeilh S/o Nair Ahmad Sheikh R/o Checkpora Chadoorr -District

Budgam (owner of the Tractor) as per the directions of Hon'ble NGT and guidelines framed in this behalf,

Now, therefore, Environmental Compensation is accordingly levied upon Sh. Mukhtar Ahmad Sheikh

S/o Nair Ahmad Sheikh R/o Checkpora Chadoore -District Budgsm (owner of the Tractor) and is hereby

directed to deposit a sum ofRs. 50'000/= (Rupees tr'ifty Thousand ody) n the Environtnentat Compensation

Fund Account No. 002301051000000I of the Board in J&K Bank Ltd. within 45 deys and on lapse of above

said period, an interest @ l2o/o on the Environmental Compensation amount shall be levied, at the risk and

responsibility of the oft'ender.

'As approved by the Competent Authority'.

(K. Ram Is

C
No. TKPCCNGT/I l4lDl- /os
Dr. ll -05-2023
Copy'to the:-
i. Deputy Commissioner/District Magistnte, Budgam for information and necessary action.

ii. Regional Director, Pollution Controt committe€ lGshmir for information and necessary action.

iii. District Mineral officer, Budgam for information and necessary action.

iv. Sh. Mukhtar Ahmad Sheikh S/o Nair Ahmad sheilh R/o checkpore chadoore -Dbirica Budgrm
(owner of the Tractorlfor immediate compliance as diected'

u. p.e. to chui*an J&( poltudon control committee for information of the chairman.
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Jammu
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LiFE B

sub: Lcvying of EBvirotrm.rt.l coopcrrrtioo oo sh. J.v.id Atmrd Drr sy'o B.shir ahmsd Drr nyo Marvcl -Dirtrict Budl.d {owr.r ofrh. Vehicl. No. JK04E-410O) for illcSrt f,rtnclion of Mloor Mircrrt fiom Doodh Crlat NrId

oRDER NO.: L)- lxpcc oruorrDrted : ll -05-202J

Whereas, the Hon'ble National Green Tribunal Principal Bench" New Delhi in O.A. No. 241f2021 tirled
Raja Muzaffar Bhat yersus Union of India and Ors. vide its order dated 08-03-2022 has directe d *at ,for

illegal nining, the loss caused lo the State in the form of value o/ minerals as well as the loss csused to the

environmenl for undertaking such oclivily without requisite clearunce needs to be recoyered by the Stale pCB

in light ofiudgnent of the Hon'ble Supreme Court inter-alia in Goa Foundation Versus IJnion of India and Ors
(2011) 6 SCC 590 and Common Cause Ys Union of lndio (2017) g SCC 499. it is also oIEn to,he S,ate pCB to
iniliale prosecution agoinst the violalors and reiterated the same vide order dated l+10-2022 that,, rhere is

nothing to show that comrynsation recovered covers the cost of reslorulion wilh delenent element having

regard to the value of illegal nining. lhe Slale PCB in coordination with the concerned Deparlments moy lakc

further action in this regard failing which lhe State ilself will be tiable to pay compensation lor failing to

perform its duties".

Whereas, in compliance Io the Hon'ble NGT orders the District Mineral O{Iicer, Budgam vide lener No.

DMO/Bud,rDGlvVF -0512903-2906 d^ted 27 -12-2022 has fumished rhe list of Tracror/Tipper/lvtachine Owners

found indulged in illegal extraction/transporration of minerals from Doodh Ganga Nallah.

Whereas, lhe matter of illegal extaction/transportation of Minera.ls from Doodh Ganga Nallah has been

examined by a Technical Advisory Comminee (TAC) constituted by the J&K Pollution Con11ol Board for

expen assessment and evaluation of Environmental Compensation, which recommended levying of
Environmental Compersation for illegal Sand Mining to lhe tune of Rs.l,fi),0fi)/= (Rupees Qas Lrkh ealy)

to Sh. Javrid Atmad Dar S/o Bashir Ahmad Dar Rl/o Marvel -Disarict Budgam (owner of the Vehicle

No. JK04E{100) as per the directions ofHon'ble NGT and guidelines framed in this behatf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh. Jrvsid Ahmrd Dtr S/o

Bashir Ahmad Dar R/o Marvel -District Budgrm (owner of the Yehicle No. JK04E-410{) and is hereby

directed to deposit a sum of Rs. 1,00,ffi0/= (Rupees One Lakh only) 'rn the Environmental Compensation

Fund Account No. 0023040510000001 of the Board in J&K Bank Lrd. within 45 deys and on lapse of above

said period, an interest @ l2Yo on the Environmental Compensation amount shall be levied, at the risk and

responsibility of the offender.

'As rpproved by the CompetcDt Authority'.

K. Ram r),I
ber

No. JKPCCNGT/I I
Dl. ll -05-2023
Copy 10 the:-
i. Deputy Commissioner/District Magistrate, Budgam for information and necessary action.
ii. Regional Director, Pollution Control Comminee Kashmir for inlbrmation and necessary action.
iii. District Mineral Offrcer, Budgam for information and necessary aclion.

iv. Sh. Javaid Ahmad Dar S/o Bashir Ahmsd Dar RJo Marvel -District Budgam (owner of the Vehicle
No. JK04E-4100) for immediate compliance as directed'

v. P.A. to Chairman J&K Pollution Control Committee for information of the Chairman.

(

+{ lot- l\o
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sub: L€vyiog off,Dvironmcntrl Compenfltion o[ sh,Shrharw.zAli S/o Ali Mohd Mir n/o SuEmarbugh -Dlrtrht gudgsm (ow!.r ofthc
Vrhicle No. JK0IAC{984) for lllcgrl Ertrrclioo of Mimr Mincrrb from Doodh C.og. Nrll.i.

oR.DER No.: ).3 - JKpcc of 2023D.rcd : \l -0$2023

Whereas, the Hon'ble Narional Green Tribunal Principa.l Bench, New Delhi in O.A. No.24112021 titled
Raja Muzaffar Bhat Versus Union of India and On, vide its order dated 0843-2022 has directed that ./or

illegal mining, lhe loss cawed to the Slale in the form of value of minerals as well as the loss caused to the

environmenl for undertaking such activily wilhout requisite cleurunce needs to be recovered by the State pCB

in light ofiudgnent of the Hon'ble Supreme Courl inter-alia in Goa Foundation Versus Union of lndia and Ors
(2014) 6 SCC 590 and Comnon Cause Vs Union of lndia (2017) 9 SCC 1gg. it is also open to the State pCB to
iniliate prosecution againsl lhe violators urd reiterated the same vide order dated l+10-2022 that., there is
nolhing lo show thqt compensation reeovered covers lhe cost o! restoration with deterrent element having
regard lo the value of illegal mining. lhe Slate PCB in coordination wi,h the concerned Departments ,ra)) take

lilrlher action in this regard failing which the State itself will be liabte to pay compensalion for failing to

perfom ils duties".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Oflicer, Budgam vide letter No.

DMO/Bud/DGM/I '0512903-2906 d^ted 2?-12-2022 has tumished the list of Tractor/Tipper/lvlachine Owners

found indulged in illegal exuaction/ransportation of minerals from Doodh Ganga Nallah.

Whereas, the matter of illegal extraction/transportation of Minerals from Doodh Ganga Nallah has been

examined by a Technica.l Advisory Committee (TAC) constituled by the J&K Pollution Control Board for

expert assessment and evaluation of Environmental compensatioq which recommended leryilg of
Environmental Compensation for illegal Sand Mining to the tune of Rs,l,l[,fi)0/= @upees One Lakh only)

to Sh. Shahnawn Ali S/o Ali Mohd Mir R/o Summerbugh -District Budgam (owner of the Yehicle No.

JK0IAC-6984) as per the directions ofHon'ble NGT and guidelines framed in this behslf.

Now, therefore, Environmenal Compersation is accordingly levied upon Sh. Shahnawez Ali S/o AIi

Mohd lVlir RJo Summerbugh -District Budgam (owner of the Vehicle No. JK0fAC-6984) and is hereby

directed to deposit a sum of Rs. lO0O00/= (Rupees One Lakh only) 'tn the Envbonmentol Compensation

Fund Account No, 002301051000000l of the Board in J&K Bank Ltd. within 45 drys and on lapse of above

said period, an interest @ l2o/o oo the Environmental Compensation amount shall be levied, at the risk and

responsibility of the offender.

'As approved by the Competent Authority'

ber

,)

No. JKPCCA{GT/l I
Dt. ll -os-2023
Copy to the:-
i. Deputy Commissioner/District Magistrale, Budgam for information and necessary action.

ii. Regional Director, Pollution Control Committee Kashmir for information and necessary action.

iii. District Mineral Offrcer, Budgam for information and necessary action'

iv. Sh. Shahnrwaz Ali S/o Ali Mohd Mir R/o Summerbugh -District Budgam (owner of the Vehicle No.

JK0fAC{984) for immediate compliance as directed'

v. P.A. to chairman J&K Pollution conrol committee for information of the cbairman.

+\ ur-ttf

J&X

i---E!7
PCC

Government of Jammu and Kashmir
J&X POLI.UTION CONTROL COMMITTEE

,ammu

,'"v kf,r-""F8

(K.
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sub: lrvyirgof ENirotrm.trarl comp.as.tion on sh, Kuo.il Huriir si/o chutrm Muitif. R/o cbrdoor.-Dirtric! BudgrD (orrc. of tbet.hicl. No. JXl6-1.()6) for ill.grl Ettr.ctior otMino. Mircrrlr f.oo Doodh csrtr Nrth!.

onoER no.: )\ - JKPCC of202J
Datcd : \1'-0$202.1

Whereas, the Hon'ble National Green Tribunal Principa.l Bench, New Delhi in O.A. N o. 24l?02l titled
Raja Muzaffar Bhat Yersus Union of lndig and Ors. vide its order dated 08-03-2022 has directed rhat .for

illegul mining, the loss caused lo lhe Slale in the form of value of minerals as well as the loss caused to the

environment for unde ukinq such activity withod requisite cleqrance needs lo be recoyerecl by the State pCB

in light ofiudgment of the Hon'ble Supreme Court inter-alia in Goa Foundation Versus l)nion of Intlia snd Ors
(2011) 6 SCC 590 and Common Cause Vs Union of India (2017) 9 SCC 199. it is also open to ,he Srsk pCB to
initiute proseculion against the violators and reiterated the same vide order dated 14-10-2022 that,. there is

nolhing lo show thut compensalion recovered covers lhe cost of restoralion wirh dererrent element laving
regard lo the value of illegal mining- the State PCB in coordination with the concerned Deparlments may take

further action in this regard failing which the State itsef will be tiable to pay conpensation for failing to
perform irs duties".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Officer, Budgam vide lener No.

DMO/Bud/DGlvl/F -0512903-2906 dated 27-12-2022 has furnished rhe list of Tractor/Tipper/)vlachine Owners

found indulged in illegal extraction/transportarion ofminerals ftom Doodh Ganga Nallah.

Whereas, the matter of illegal extractior/traDsportation of Minerals ftom Doodh Ganga Nallah has been

examined by a Technical Advisory Committee (TAC) coDstituted by the J&K Pollution Control Board for

expert assessment and evaluation of Environmenta.l Compensation, which recommended terying of
Environmental Compersation for illegal Sand Mining to the tune of Rs.1,00,000/= (Rupees One Lrkh only)

to Sh. Kumail Hussain S/o Ghulam Mustafe R/o Chodoora -District Budgam (owner of the Vehicle No.

JK0l6-1,106) as per the directions of Hon'ble NGT and guidelines framed in this behalf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh, Kumail llussain S/o

Ghulrm Mustafr R/o Chadoora -District Budglm (owner of the Yehicle No. JK01&1,06) and is hereby

directed to deposit a sum of Rs. 1,00,00/= (Rupees One Lekh only) rn tlrc Envbonmentol Conpensation

Fund Account No. 0023010510000N1 ofthe Board in J&K Bank Ltd. within 45 days and on lapse of above

said period, an interest @ l2%o on the Environmental Compensation amount shall be levied, at the risk and

responsibiliry of the offender.

(K. ),rFScember

No. JKPCCNC'I/I l4l
Dt. ll -0s-2023
Copy to lhei
i. Deputy Commissioner/District Magistrate, Budgam for information and necessary action.

ii. Regional Director, Pollution Control Committee Kashmir for information and necessary action.

iii. District Mineral Officer, Budgam for information and necessary action'

iv. Sh. Kumail Hussain S/o Ghulam Mustafr R./o Chadoora -District Budgam (owner of the vehicle No.

JK0l6-1406) for immediate compliance as directed'

v. p.A. to Chaiiman J&K pollution control Committee for information of the chairman.

f ttt-tn

Government of Jammu and Kashmir
J&K POLLUTION CONTROL COMMITTEE

lammu

'As approved by the Competent Authority'.
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Jammu
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gLiFE

Sub: Lcvyi[8 of EovironmGntrl ComplDirtioo on Sh. Khursherd Ahmrd Y.too 9o F.roz Ahd.d yrloo lyo l,algr[ -Dirtrial Budg,ao
(owncr ofth. Tr.ctor) for illegrl Erar.ctio! of Mioor Mircr.tr ,roe Doodh crngr Nrllrh.

oRDER No.: )-S-.lxrcc orzorlDrted : ll -05-2023

Whereas, the Hon'ble National Green Tribural Principal Bench, New Delhi in O.A. No.24lD02l titled
Raja Muzaffar Bbrt versu Union of India and OIs. vide its order &ted 0M3-2022 bas direc tet tbat ,for

illegul mining, lhe loss caused to lhe Stale in the form of'value of minerals as well as the loss caused to lhe
environment for underlaking such uclivily wilhoul requisite clearance needs to be recovered by the State pCB

in light ofjudgnent of the Hon'ble Supreme Court inter-alia in Goa I'ourulation Versus lJnion of India and Ors
(201a) 6 SCC 590 und Common Cause Ys Llnion of lndia (2017) g SCC 1gg. it is also open to the State pCB to
initiate prosecution agoinsl lhe violalors and, reiterated the same vide order dated 14-10-2022 that ,. lhere is

nolhing lo show lhal compensation recovered covers the cosl of restoration wilh deteffent element having

regard to the value of illegal mining. the State PCB in cootdination with the concerned Derytments mqy luke

further action in this regard failing which the State itself wilt be liabte to pay compensation for faiting to
perform its duties".

Whereas, in compliance to the Hon'ble NGT ordeB lhe Dist ct Mineral Officer, Budgam vide lener No.

DMO/Bud/DGM./F -0512903'2906 dated 2'1-12-2022 has firmished the list of Tractor/Tipper/lr4achine Owners

found indulged in illegal extraction/rransportation of minerals from Doodh Ganga Nallah.

Whereas, the maner of illegal ex[action/transportation of Minerals from Doodh Ganga Na.llah has been

examined by a Tecbaical Advisory Cornmitle€ (TAC) constitured by the J&K Pollution Control Board for
expeft assessment and evaluation of Environmental Compensation, which recommended levying of
Environmental compensation for illegal Sand Mining !o the nme of Rs.50,0o/= (Rupees Fifty Thousand

only) to Sh. Khursheed Ahmad Yatoo S/o Feroz Ahmad Ystoo R./o Latgam -District Budgem (owner of
the Tractor)as per the directions of Hon'ble NGT and guidelines fiamed in this behalf

Now, therefore, Environmental compensation is accordingly levied upon sh. Khursheed Aload
Yatoo S/o Feroz Ahmad Yatoo R./o Lalgam -Dislrict Budgam (owner of the Vehicle Tractor) and is
hereby directed to deposit a sum of Rs. 50,fiX)/= (Rupees Fifty Thousand only) in the Envhonmenlul

Compensulion Fund Accounl No. 0023u0510000001 of the Board in J&K Bank Ltd. within 45 deys and on

lapse of above said period, an interest @ 12% on t\e Environmental Compensation amount slpll be tevied at

the risk and responsibility of the offender.

'As approved by the Competent Authority'

K.
Member Se

No. JKPCCNGT/I I
Dr ll -0s-2023
Copy to the:-
j. Deputy Commissioner/District Magistrate, Budgam for information and necessary action.
ii. Regional Director, Pollution Control Comminee Kashmir for informaton and necessar5r action.

iii. Disrict Mi-neral Officer, Budgam for information and necessary action.

iv. Sh. Khursheed Ahmad Yatoo S/o Feroz Ahmad Yatoo R./o Lalgam -District Budgam (owner ofthe
Tractor) for inmediate compliance as directed.

v. P.A. to Chairman J&K Pollution Control Committee for information of the Chairman'

& C441)r-\LS
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Government of Jammu and Kashmir

J&K POLLUNON CONTROI" COMMITTEE
Jammu

*b BLiFE

Wiote.o,ica[ot. bcrAr|il
Po.r,esh Ehowoa, tor.sr Conplex
Glodni, f to hspon Nogo.,

T.UFd: 0L91-21769225

Sunne. Ofr c. : Morqctobet

PVFot 01!*23t 1155

Sub: Levying of f,nvirotrm.nart Compensstion otr Sh. Mrqbool Ahmed D.r S/o Ali Motd Drr R./o Hrnjibugh _Diat.icl Budgrm (owo., ofth. Tnctor) for illce.l [rlr.ctioo of Minor Miocrrt. irom Doodh Crogr N.[.h,

oRDf,R No.: )t -Jxrcc orzozr
Drted : f[ -05-2023

whereas, Ihe Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No. 24ln02l titled
Raja Muzaffar Bhat versus Union of India and ors. vide its order dated 0}43aa2has directed that ./or
illegal nining' lhe loss cuused to the state in the form of value of mineruls as well as the loss caused to rhe
environment for underlaking such activiD/ withoul requisite clearance neetls lo be recoyered br the Shre pCB
in light ofiudgment of the Hon'ble Supreme Court inter-alia in Goa Foundation Versus lJnion of lndia anr.l ors
(2011) 6 SCC 590 and Common Cause Ys Union of lrulia (2017) g Scc l9g. it is olso open to ,he Stute pCB to
iniliote proseculion agqinsl lhe violators and reiterated the same vide order dated l4-l}-2022 that,, therc is
nothing to shore thal compensation recovered covers lhe cost of restoration with detenent element having
reganl to the value of illegal mininS. lhe Slale PCB in coordination wirh the concerned Departments may tuke

further action in this regard failing which lhe state ilsetf will be liable to pay compensation for failing lo
perform its duties".

Whereas, in compliance to the Hon'ble NGT orders the Districr Mineral Officer, Budgam vide letter No.
DM0/Bud/DGM/F -05/2903-2906 dated 27-12-2022 has fumished the list of Tractor/Tipper/Machine owners
found indulged in illegal extraction/transponation of minerals from Doodh Ganga Nallah.

Whereas, the matter of illegal extractiorl/tramportation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Committee (TAC) constituted by rhe J&K Pollution Control Board for

experl assessment and evaluation of Environmental Compensation, which recommended lelrying of
Environmental Compensation for illegal Sand Mining to the tune of Rs.50r000/= (Rupees Fifty Thousrnd

only) to Sh. Maqbool Ahmad Dar s/o Ali Mohd Dar R"/o Hanjibugh -District Budgam (owner of the

Tractor)as per the directions ofHon'ble NG'l' and guidelines framed in this behalf.

Now, therefore, Envirorunental compensation is accordingly levied upon Sh. Meqbool Ahmad Drr
S/o Ali Mohd Dar RJo Haojibugh -District Budgam (owner of the Vehicle Tractor) and is hereby direcred

to deposit a sum of Rs. 501'fi)0/= (Rupees Fifty Thousand only) in the Envimz nantal Compensation Fund

Account No, 0023040510000001 of the Board in J&K Bank Ltd. within rl5 days and on lapse of above said

period, an interest @ 12% on the Environmental Compensation amount shall be tevied, at the risk and

responsibility of the offender.

'As approvcd by the Compctent Authority'.

q

l: mem retaryiks @gmail.ao

Etll

No. JKPCCNGT/I I
Dr. U -05-2023
Copy to the:-
i. Deputy Commissioner/District Magistrate, Budgam for ir brmation and necessary action.

ii. Regiona.l Director, Pollution Control Comminee Kashmir for information and necessary action.

iii. Disticl Mineral Officer, Budgam for information and necessary action.

iv. Sh, Maqbool Ahmad Dar Sio Ali Mohd Dar R/o Hanjibugh -Districl Budgam (owner of ths Trrctor)
for immediate compliance as directed.

v. p.a to chairman J&K Potlurion control committee for information of the chairman.

(tc
r'
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Government of Jammu and Kashmir
J&K POTLUTION CONTROL COMMITTEE

Jammu
Vl LiFE R

stw 0rt4: ,bra.bL..wrt t oIrt.4o,.nhs.tt t
coa@bo*4Fd6.cxo.,

.Dembers€creta.vtkto

sub; Lvying or Entirormenl.l coEP.osrlioo on_ sh. Aqib Ahmrd tl.djl 9o Gtutro R$oot Hrnji R.io Bojibrgh-Dislrtct Bud8ro (owo..of.te v.hicr. No. J(038-2126r.) for r.8rt Etrr.crioo of Midor Mi!e..rr tro& Doodb crr8" -r!dbb.

ORDER NO.: 1'] -.lxrcc orZOzr

whereas, the Hon'ble Nationar or..r rlil*, oa".'ll 8ir'lil"ew Delhi in o.A. No. 2411202r ritled
Raja Muzaffar BhNl Versus Union of India and Orr. vide its order dated 08-03-2022 has directed that .Jbr

illegal mining' the loss caused lo the Slate in the lorm of value of minerals as well as the loss caused to the
emtironmenl for undertaking such activity without requisite cleurance necds to be recoyeretl by the Srule pCB
in lighl ofjudgnent of the Hon'ble Supreme Court inter-alia in Goa Fourulation versus lJnion of India und Ors
(2011) 6 SCC 590 and Common Cause Vs Llnion of lntlia (2017) g SCC 4g9. it is also open to tlu Stue pCB to
iniliale proseculion aguinsl lhe violalors and reiterated the same vide order daled l4-lL-2022 thaa . lhere is
nothing lo show thut comPensation recovered covers the co$ of restoration wilh detefient elemenl having
regard to the value of illegal mining. the Stale PCB in coordination with the concerned Departmenls m6y toke

further aclion in this regard failing which the State irself will be liable to pay compersation Ior failing to
pedorm its duties".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Officer, Budgam vide letter No.
DMO/Bud,/DGM/F -0512903-2906 dxed 27-12-2022 has fumished rhe list of Tractor/TipperiMachine Owners

found indulged in illegal extraction/transportation of minerals from Doodh Ganga Nallah.

Whereas, the matter of illegal extraction/traDsportation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Comminee (TAC) constituted by rhe J&K Pollurion Contsol Board for
expert :rssessment and evaluation of Environmenta.l compensation, which rccommended levying of
Environme al compensation for illegal Sand Mining to the tune of Rs.1,00,ffi0/= (Rupees one Lekh onty)
to Sh, Aqib Ahmad Hanii S/o Ghulq,n Rasool Hrnji Ri,/o Bujibagh-District Budgem (owncr of the vehicle

No. JK03E-2126R) as per the directions of Hon'bte NGT and guidelines framed in this behalf.

Now, therefore, Environmental compensation is accordingly levied upon sh. Aqib Ahmed Henji s/o
Ghulam Rasool Hanji R /o Bujibagh -District Budgsm (owner of the vehicle No. JK03E-2126R) and is
hereby directed to deposir a sum of Rs. 1,00,000/= (Rupees one Lakh only) in the Enviroamenral

Compensalion Fund Accounl Na 0023040510000001 ofthe Board in J&K Bank Lrd. wilhin 45 days and on
lapse of above said period, an interest @ l2o/o on the Environmental Compensation amounr slEll be levied, at

rl ,,
(K. Rlqcmber ry

No. JKPCCNG?I I
Dt. ll -0s-2023
Copy to lhe:-

.,1 tst,- tlS

i' Deputy commissioner/Distict Magistrate, Budgam for information and necessary action.
ii. Regional Director, Pollution control comminee Kashmir for information and neiessary acrion.
iii. District Mineral Offrcer, Budgam for information and necessary aclion.
iv. Sh. Aqib Ahmad Hanji S/o Ghulam Rasool llanji Ri/o Bujibagh -District Budgun (owner of the vehicle No,

JK03E-2I26R) for immediate complialce as directed.
v. P.A. to Chairman J&K Pollution Control Committee for information of the Chairman.

the risk and responsibility of the offender.

.As approved by the Competent Authority'.
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email: membel'e.let.ryjl'p.b@goril.com

sob: L.vying off,ovirorm.ntsl Compeosrtior on sh. sh.bir Ahdrd s/oAbdul Rrimro R o Ariz.l -Dirtrict Budgrm (ortrGr ofthc
v.hicl. No. JK04F-{981)for ille8rl Era..ctioo of Midor Mircr.b from Doodh crry. Nrtbh.

oRDf,R NO.:)B - JKPCC of202l
Drted ; ll -0t2023

Whereas, lhe Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No.24ll202l titled
Raja MuzatTar Bhat Versus Union of India and Ors. vide its order dated 03-0$2022 has directed that .pr
illegul mining, the loss caurcd lo the State in the form ofvalue of minerals as wel! as lhe loss caused to the

environment for undertaking such aclivily withoul lequisite clearance needs to be recovered by the State pCB

in light ofiudgment of the Hon'ble Supreme Court inter-alia in Goa Foundation Versus Union of lndia and Ors

(2014) 6 SCC 590 and Common Cawe Ys Union of lndia (2017) 9 SCC 499. it is also oryn ro he Srak pCB to

initiute prosecution againsl lhe violators ard, reiterated the same vide order daled l4-lua022 that ,, there is

nothing lo show that compensation recovered covers lhe cost of restoration wilh deteftent element hoving

regard to the value ofillegal nining. the State PCB in coordination with lhe concerned Departments msy take

Iurther aclion in this regard lailing which rhe State itself will be liable to pay compensation for failing to
perforn its duties".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Officer, Budgam vide letter No.

DMO/Bud,/DGM/F-0512903-2906 dated 27-12-2022 has fumished the list of Tractor/Tipper/Ir4achine Owners

found indulged in illegal extraction/transprortation of minerals ftom Doodh Ganga Nallah.

Whereas, the matter of illegal extractior/tansporlation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Committee (TAC) constituted by the J&K Pollution Contol Board for

expert assessment and evaluation of Environmental Compensation, which recommended levying of

Environmental Compensation for illegal Sand Mining to the tune of Rs.1,00r0ffi/= (Rupees One Lakh only)

to Sh. Shrbir Ahmad S/o Abdul Rehmen R/o Arizal -District Budgam (owner of the vehicle No. JK(Htr'-

4981) as per the directions ofHon'ble NGT and guidelines framed in this behalf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh. Shabir Ahmad S/o

Abdul Rehman R/o Ariz:l -District Budgam (owner of the vehicle No. JK04F{981) and is hereby

directed to deposit a sum of Rs. 1,00,ffi0/= (Rupees One Lakh only) in the Environmental Compensaliort

Fund Account No. 00xA051000000I of the Board in J&K Bank Ltd. within 45 days and on lapse of above

said period, an i erest @ l2o/o on the Environmental Compensation amount shall be levied, at the risk and

responsibility of the offender.

'As approved by the Compeaent Authority'.

(K.c CC
cmbcr ry

No. JKPCCNGTi t Iolt$- ttro
Dr. ll -05-2023
Copy to the:-
i. Deputy Commissioner/District Magistrate, Budgam for information and necessary action'

ii. Regional Director, Pollution Control Committee Kashmir for information and necessary action.

iii. District Mineral Officer, Budgam for information and necessary action.

iv. Sh. Shabir Ahmad SVo Abdul Rahmm nyo Ariz&l -Dbtrict Budgam (owtrer of lhe Yehicle No. JK04F-49Er) for

immediate compliance as directed.

v. p.A. to chairman J&K Pollution Control comminee for information of the chainnan.

Government of Jammu and Kashmir
I&T POTLUTIOIT CONTROL COMMITTEE

Jammu
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_-.1!!_ Government of Jammu and Kashmir

J&I( POLLUTION CONTROI COMMITTEE
Jammu

i--il,
PCC .rh LiFE B

w iot t ollice- NoyemberAtril
Poivesh UowoL Fqest Comple,
Glodni, Trdnspo.t Noqor,

r. l/ F a x : O 19 1 - 24 7 6 9 22 5

5u n ne t Oll c e : Mq -Ottob..

Ph,/fox 019+2371765
email: membersecreta ryikspcb@qmail.com

Sub: 
-Lvring of ENiroom.otrl ComPcdution oD Sh. Mohd lqbd s/o Gh. Mohd Ryo tft.rlpor. -Diitrica Budg.D (owtr.. of ata V.hicL
No. JK0l{287) for ill.8.l Ettnctioo of Miror Mitr.r.lt froD Doodt G..g. Ndl.h.

ORDER NO.: )-9 - txpCc orzorDrted : ll'+rzo:.t
Whereas, the Hon'ble National Green Tribuna.l Principal Bench, New Delhi in O.A. No.241y'jl01.l tined

Raja Muzaffar Bhlt Yersus Union of India and Ors. vide its order dated 0E-03-2022 bas directed rhat .7br

illegal nining, lhe loss caused to the State in the form of value of minerals as well as lhe loss cause.l to the

envirunment for urulerluking such activily wilhoul requisile clearance needs to be recovered by the Stute pCB

in light ofjudgnent of the Hon'ble Supreme Court inler-alia in Goa Fourulation Versus [lnion of lndia and Ors

(2011 6 SCC 590 and Common Cause Vs Union of lndia (2017) 9 SCC 499. it is also open to the State pCB to

initiate prosecution ogainsl the violators atfi, reiteBted the same vide order dated 14-10-2022 that,, there is

nolhing to show that compensation recovered covers lhe cost of resloration vith deterrent element having

regard to the value of illegal mining. the State PCB in coordination with the concemed Departments moy take

further oction in this regurd failing which lhe State ilself will be liable to pq/ compensation for failing to

perform its duties".

Whereas, in compliance lo the Hon'ble NGT orders the District Mineral Officer, Budgam vide letter No.

DMO/Bud./DGM/F -0512903-2906 dated 27-12-2022 has fumished the lisr of Tractor/Tipper/lr,Iachine Owners

lbund indu.lged in illega.l extraction/transportation of minerals from Doodh Ganga Nallah.

Whereas, the matter of illegal extraction/transportation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Committee (TAC) constituted by the J&K Pollution Control Board for

exp€rt assessment and evaluation of Environmental Compensation, which recommended levying of
Environmental Compensation for illegal Sand Mhing to the tune of Rs,1,00,fi)0/= (Rupe$ One Lrkh only)

to sh. Mohd Iqbal s/o Gh. Mohd R/o Karalpura -Dbtrict Budgam (owDer of the vehicle No. JK01-

6287) as per the directions of Hon'ble NGT and guidelines fiamed in this behalf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh. Mohd lqbal S/o Gh.

Mohd R/o Karalpura -Dbtrict Budgrn (owtrer of ths Vehicle No. JK0l{287) and is hereby directed to

deposit a sum of Rs. Irffi,Offi/= @upees One Lakh only) in the Envlioa mental Compensation Fun l Accoant

No. 0023010510000001 of the Board in J&K Bank Ltd. within 45 days and on lapse of above said period, an

interest @ 12% on the Environmenlal Compensation amount shall be levied, at the risk and responsibility ofthe

offender.

,
FS

ry
C

Ra(lc r
bcr

No. JKPCC.NGT/l I4/lrqt-lqs
DL ll -os-2023
Copy to the:-
i. Deputy Commissioner/District Magistrate, Budgam for information and necessaqr action.

ii. Regional Director, Pollution Control Committee Kashmir for information and necessary action.

iii. District Mineral Officer, Budgam for information and necessary action.

iv. Sh. Mohd Iqbal S/o Gh. I[ohd FVo Kenlpure -District Budgam (owoer of the Vehicle No. JK0l{287) for
immediate compliance as directed.

v. P.A. to Chairman J&K Pollution Control Comrnittee for informarion of the Chairman

'As epproved by the Competent Authority'.
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Government of Jammu and Kashmir
,&K POLLUTION CONTROL COMMITTEE

Jammu
.!e LiFE B
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elnail: membersecretarviksoc il.com

sub: Levyirg of f,nviroolEeotrl Comperrilioa oo sb. llhLq Ahord Grroo s/o Abdul R.horu Guroo R/o Mdporr .Di.lrict Budg.o(owner ofrhc vchicr. No. JKol3G-r 173) for iL8.l Eta.ctioo otMioor Min.rds frorn Doodh c.ot. Nrrb;.

oRDER NO.: ]O - ;xrcc or zourDrtcd ; ll -0$202J
Whereas, the Hon'ble National Grcen Tribunat Principal Bench, New Delhi in O.A. No. 24ln02l titled

Raja Muzaffar Bhat Versus Union of India aud Ors. vide its order dated 08-03-2022 has directed tl lt .,for

illegul mining, the loss caused lo the Slale in the form of value of minerals as we!! as the loss caused to the
environment for undertaking such aclivily v'ithout requisile clearance needs lo be recovered by the State pCB

in light ofiudgment ofthe Hon'ble Supreme Court inter-alia in Goa Fourulation Yersus lJnion of lndia and Ors
(201a) 6 SCC 590 and Common Cause Ys Union of lndia (2017) 9 SCC 199. it is ulso open to,he State pCB ro

initiate Prosecution uguinsl the violotors and reiterated the same vide order dated l4-1U2022 that,, there b
nolhing lo show thal compensation recovered coven lhe cost of resloration vith delerrent elemenr having

regard to the value oJ'illegal mining. the Slale PCB in coordination with the concerned Departments may lake

Iurther action in this regard failing which the State iBeA wi be liabte to pal compensation for failing to

perlorm ils dulies".

Whereas, in compliance to the Hon'ble NGT orders the District Mineral Officer, Budgam vide letter No.

DMO/Bud/DGM/I-0512903-2906 dated 27-12-2022 has fumished Oe list of Tractor/Tipper/lvlachine Owners

found indulged in illegal extraction/transportation of minerals from Doodh Ganga Nallah.

Whereas, the ma$er of illegal exractior/transporlation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Commiree (TAC) constituted by the J&K Pollution Conrol Board for

expert assessment and evaluation of Environmental Compensation, which rccommended levying of
Environmental Compensation for Sand Mining to the tune of Rs.1,00,000/= (Rupees Ooe Lskh only) lo Sh,

Ishfaq Ahmad Guroo S/o Abdul Rahman Guroo Wo Malpora -District Budgam (owner of the Vehicle

No. JKI3G-I1737) as per the directions of Hon'ble NCT and guidelines framed in this behalf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh, Ishfrq Ahmrd Guroo

S/o Abdul Rahman Guroo R/o Malpora -District Budgam (owner of the Vehicle No. JKI3G-11737) and

is hereby directed to deposit a sum of Rs. 1,00,000/= (Rupees One Lakh only) it the Environnental

Compensalion Fund Accounl Na 0023040510000001 ofthe Board in J&K Bank Lrd. wirhin 45 deys and on

lapse of above said period, an hterest @ l2o/o on the Environmental Compensation amount shall be levied, at

the risk and responsibility of the offender.

'As epproved by the Competent Authority'

(K. Ram r),1 F
ry

fr KPCC
Mcmber retsry

No. JKPCCNGT/l l4l
Dr. ll -05-2023

Copy to the:-

I l\t- tso

i. Deputy Commissioner/District Magistrate, Budgam for information and necessary aclion.

ii. Regional Director, Pollution Contol Comminee Kashmir for information and necessary action.

iii. District Mineral Officer, Budgam for information and necessary action.

iv. Ishfaq Ahmad Gumo S,/o Abdul Rahman Guroo R/o Malpora -District Budgrm (owLer of the Vehicle No.

JKl3c-11?37) for imrnediale compliance as directed.

v. P.A. lo Chairman J&K Pollution Control Committee for information of the Chairman.
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Government of Jammu and Kashmir
,&K POLI-UTION CONTNOL COMMITTEE

Jammu

€mail: membe,.ecrer..yikjp.b@smrll.com

S[b: la'yirg off,rviroom.rtd Comp.rsrtio[ oD St. Nrzir Athr.f 9o Mohd Ashr.f R/o B.dipora Ch.doorr .Diitrict Bud8|D (ow!.r of
the Trrctor) tor illeg.l Erlr.ctior of Mioor Mincr.b froo Doodh c.ogr Nrlbh.

oRDER NO.: ]t -.lXrCc or zozr

whereas, rhe Hon'ble Nationar or"." rll',fin r.r",r* S"lil^ew Derhi in o.A. No.24112021 titred

Raja Muzaffar Bhat Versus Union of Indie rnd Ors. vide its order dated 08-03-2022 has directed tlBt ../or

illegal mining, the loss cuused to the State in the Jbrm ofvalue of minerals as well as the loss caused to the

environment lor underlaking such activity wilhoul requisite clearance needs to be recovered by the Srate pCB

in light ofiudgmenl of the Hon'ble Supreme Court inter-alia in Goa Foundation Versus Union o/ lndia and (hs
(2014) 6 SCC 590 and Common Cause Vs Union of lndia (2017) 9 SCC 499. it is also open to lhe Sure pCB ro
iniliate prosecution against lhe violators and reiterated the same vide order dated l4-l}-2022 th t., there is
nothing to show that comPensalion recovered covers the cost of reslorulion with delerrent element htving
regard to the value of illegal mining. lhe Stole PCB in coordination u,ilh the concerned Departments ma, lal@

funher action in this regard failing ulhich the State itself u,ill be liable to pay compensation for failing to
perform its duties".

Whereas, il compliance to the Hon'ble NGT orders the Districl Minenl Olficer, Budgam vide lener No.
DMO/Bud/DGM/F-0512903'2906 dahd' 27-12-2022 has fumished the list of Tractor/Tipper/lvlachine O\r.ners

found indu.lged in illegal extractionlransportation of minerals from Doodh Ganga Nallah.

Whereas, the matter of illegal extractior/transportation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Committee (TAC) constituted by the J&K pouution Conrrol Board for
expert assessment and evaluation of Environn:ental Compensation, which recommended levying of
Environmental compensarion for illega.l Sand Mining to the tune of Rs.50.fi[/= (Rupees r,ifty Thousand
only) to sh. Nazir Ashraf S/o Mohd Ashraf R/o Bedipora Chadoora-District Budgam (owner of the
Tractor) as per rhe directions ofHon'ble NGT and guidelines framed in lhis beharf.

Now, therefore, Envimnmental compensation is accordingly levied upon sh. Nrzir Ashraf vo Mohd
Ashraf R/o Badipora Chadoora-District Budgam (owrer of the Tnctor)) and is hereby directed o deposit
a sum of Rs. 50,00[/= @upees I'ifty Thousaud only) in th e Enironn cntol Contpensalion Fund Account No.
0023u0510000001 of the Board in J&K Bank Ltd. within 45 days and on lapse of above said period, an
interest @ l2% on the Envtonmental compensation amount shall be levied, at the risk and responsibility of the
oflbnder.

'As approved by the Compelent Authority'.

trn*.[M{
fttemtilse/r"ir"y<. fxrcc

i' Deputy commissioner/District Magisrrate, Budgam for information and nccessary action.ii. Regional Director, pollution control committei rcasnmir ror inrormation and nelessary acrion.iii. 
-District 

Mineral Officer,Budgam for information and n""".r*y 
^.,ion.iv. Nazir Ashraf S/o Mohd Ashraf R"/o Badipora Chaaooo-6iri"i.t rudgam (owner of the Trrctor)for immediate compliance as directed-

v' P'A' to Chairman J&K pouution control commiflee lbr information of the Chairman.

tlwolk :t'tqtu.

No. JKPCCNGT/I144 lSl- \SS
Dr. ll -0s-2023
Copy to thei
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Government of Jammu and Kashmir
I&K POLLUTION CONTROI COMMITTEE

.lammu
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C
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,u@rt ,t @ t*atadn,r,

cm.il: memb€rsecretaryjttpcb@8m.rl.com

Subl l,.vying of EnvirorBlntd Compe&ttion otr Sh. Zshoor Ahmrd Bh.t 90 Gh. Rrlool Bhrt [ro Xrrlpor. Xro MrlDorr -Dlrtrict
Budgrm (owDer of th. V.hiclc No. JK0IN{061} for illcgd Extrlctioh of Minor Mi..rrls frort Doodl bugr Ntttet,

oRDER No.: 3L -;xPcc orzo:l
Drred : l\ -05-2023

Whereas, the Hon'ble National Green Tribunal Principal Bench, New Delhi in O.A. No. 24ln02l titled
Raje Muzaffar Bhrt Verrus Union of lndia and Ol3. vide its order dated 08-l)3-2022 has directed tbat ,rbr

illegul mining, the loss cataed lo the State in the form o!'value of minerals as well as the loss coused to lhe

environment for underlaking such oclivily wilhout re(luisite clearsnce needs to be recovered by the State pCB

in light ofjuclgment of the Hon'ble Supreme Court inter-alia in Goa Foundation Versus [lnion of India and Ors

(2011) 6 SCC 590 and Common Cause Ys Union of lndia (2017) 9 SCC 499. it is also open to the State PCB,o

iniliele Proseculion against lhe violators and reiterated the same vide order dated 14-10-2022 thal,, there is

nothirtg to show that comPensulion recovered covers the cost ol restoration with .leterrenl elemenr htming

regard lo the value of illegal mining. the Slale PCB in coordination with the concerned Departments may take

furlher action in lhis regard failing which the Slale ilser vill be liable to psy compensution for failing to

perlotm ils duties".

Whereas, in compliance to the Hon'ble NGT orden the District Mineral Officer, Budgam vide letter No.

DMO/Bud/DGIWF-05298'2906 dated 27-12-2022 has tumished the list of Tractor/Tipper/Machine Owners

found indulged in illegal exaactior/transportation of minerals from Doodh Ganga Nallah.

Whereas, the matter of illegal extmctior/transportation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Comminee (TAC) constituted by fte J&K Potlur.ion Control Board for
expert assessment and evaluation of Environmental Compensation, which recommended lelying of
Environmental Compensation for illegal Sand Mining to the tun€ of Rs.f,00r000/= (Rupees One Lakh only)
to Sh. Zahoor Ahmad Bhat S/o Gh. Rasool Bhat R./o Kralpora -District Budgam (owner of the Vehicle

No. JK0IN{061) as per the directions ofHon'ble NGT and guidelines framed in this behalf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh. Zahoor Ahmad Bhst S/o

Gh. Rasool Bhat R./o Kralporu -District Budgam (owner of the Vehicle No. JK0f N-S061) and is hereby
directed to deposit a sum of Rs. f,00'01X)/= (Rupees one Lakh only) in the Enyhonmental Compensation

Fund Account No, 002J010510000001 ofrhe Board in J&K Bank Ltd. within 45 deys and on lapse of above

said period, an inierest @ l2o/o on the Environmenlal Compensation amount shall be levied, at the risk and
responsibility of the oflender.

'As approved by the Competetrt Authority'

(K. Ilam

ftlt"ber S

No. JKPCCNGT/I I
Dt. \\ -05-2023
Copy to the:-

-,f \st-\to
i. Deputy commissioner/District Magistrate, Budgam for information and necessary action.ii. Regional Director, Pollution control comminei Kashmir for information and necessary action.
iii. Disrrict Mineral OIIicer, Budgam for information and necessa{r action.
iv. Sh. Zghoor Ahmrd Bhrt S/o Gh. Rasoot Bhat Rl/o Krrlpora -District Budgsm (owner of the Vehicle

No. JK0IN{061) for immediate compliance as direced.
v. P.A. to Chainnan J&K Pollution Control Committee for information of &e Chairman.
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Government of Jammu and Kashmir
J&K POTIUTION CONTROI COMMITTEE

Jammu
*a LiFE E'

tMqftz*1an*

email: membe6e.rer.ryilsp.b@aD.il..om

Sub: lrvyilr8 of Envirotrmentrl Compcorrtior on Sh. B$hir AhD.d Bb.a Sr'o Ch. Mohi ud Din Bhrt R./o flrroo -Di5trict Budlro (owo.r
oftb. Vehicl. No, JKIJG-l8Il) for illcgrl Ettractio! ofMiror Mi[Grrlr from Doodh crrgr Nrthh,

oRDER.NO.: 33 -.tXpCC or2O:r
Dated I ll At2O23

Whereas, the Hon'ble National Green Tribunal Pnncipal Bench, New Delhi in O.A. No. 24111021 titled

Raja Muzaffar Bhrt versus Union of lndia and Ors. vide its order dated 08-03-2022 has directed that 'for
illegul mining, lhe loss caused to the State in the form of value of minerals as well as the loss caused lo the

environmenl for urulertaking such activily without requisile clearunce needs to be recovered by the State PCB

in light ofjudgment of the Hon'ble Supreme Courl inler-alia in Goa l,'oundalion Yersus Union ol lndia and Ors

(2011) 6 SCC 590 and Common Cause Ys Union of Indio (2017) 9 SCC 499. it is also oryn to the State PCB to

iniliute prosecution againsl lhe violalors and reiterated the same vide order dated I4-I0.Z02Z lhal' there is

nothing lo shov/ lhal compeNation recovered covers the cosl of resloralion with deterrent element having

regard to the value of illegal mining. the Stale PCB in coordinulion with the concemed Departmenls may teke

further aclion in this regard failing which lhe State iBeA i,ill be liable to pqt compensalion for failing to

pcrlorm its duties'

Whereas, in cornpliance to the Hon'ble NGT orders the District Mineral Officer, Budgam vide letter No.

DMO/Bud/DGlvl/F-0512903-2906 dated 27 -12-2022 has fumished the list of Tractor/Tipper,Machire Owners

found indulged in illegal extraction/transportalion ofminerals fiom Doodh Ganga Nallah-

Whereas, the matter of illegal extraction/transportation of Minerals from Doodh Ganga Nallah has been

examined by a Technical Advisory Commiuee (TAC) constituted by the J&K Pollution Control Board for

expert assessment and evaluation of Environmental Compensatiorl which recommended levying of
Environmental compensation for illegal Sand Mining to the tune of Rs,1,ffi,000/= (Rupees one Lakh only)

to Sh. Bashir Ahmrd Bhat S/o Gh. Mohi Ud Din Bhat R/o Huroo -District Budgam (owner of the Vebicle

No, JKI3G-l8ll) as per the directions ofHon'ble NGT and guidelines framed in this behalf.

Now, therefore, Environmental Compensation is accordingly levied upon Sh. Bashir Ahmad Bhrt S/o

Gh, Mohi ud DiD Bhrt R"/o Huroo -District Budgam (owuer of the vehicle No. JKI3G-lgrl) and is

hereby directed to deposit a sum of Rs. 1,00,000/= (Rupees one Lakh only) jn the Envirunmento!

Compensalion Fund Account No. 0023010510N0001 of the Board in J&K Bank Ltd. within 45 dnys and on

lapse of above said period, an interest @ 12% on the Environmentral Compensation amount shall be levied, at

the risk and responsibility ofthe o{i'ender.

.As approved by ahe Competent Authority'.
rl 4

(K. FS
Member ry

No. JKPCCNGT/
C

Dt. I -05-2023
Copy to thc:-

Deputy Commissioner/District Magistrate, Budgam for information and necessa4/ actlon
lt Regional Director, Pollution Control Comminee Kashmir for informaio n and necessary action.

District Mineral Officer, Budgam for information and necessary actton.
tv. Sh.Basbir Ahnrad IJhat S/o Gh. lllohi Ud Din Bhat RJo Huroo -District Budgam (owner of the VehicleNo.JKl3G-l8ll) for immediate compliance as directed.

u4llb(- 16s

lll

v. P A. to chairman J&K Pollution control comminee for informadon of the chainnan.
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6or4RNMrNr oF JAMMu & KASxt4tR AnneyW4q
OrrFtottr Otl Tllri Dul'flltt]f otlNtlllal, OI|III(lEll. IluDGAm

GEOLOGY & MINTNC DEPARTMENT
Ph: ?o06733se6 SIDCO COMPLCX OMPORA BUDGAM cmril: -d'rrlqlrldgitlll,z.@yfiil|-eat

The District Officer,
l&K Pollution Control Committee,
Budgam

No:- DMo/Bud/DGM/F-0s/ zqfi - 27ob Dated: 27,12.2022

Subject:- Illegal mining in Doodhganga Nallah and penalty thereof.

Sir,

Kindly refer to the subject cited above. In this context, it is to inform
that the lease holders of Minor Mineral Block No. 11 (Chadoora old bridge to
Hanjigund D/S Doodhganga Nallah) and Block No. 12 (Chadoora Foot Bridge
to Sogam Bridge U/S Doodhganga Nallah) have not been found involved in
illegal mining within or outside the peripheries of their respective blocks, The
fine realized as communicated in the Action Taken Reports furnished from
time to time from this office has been collected from tractor/tipper/machine
owners found indulged in illegal extraction/transportation of minerals from
Doodhganga Nallah. It is worthwhile to place on record that the seized
vehicles/machinery as communicated in the above said ATRs are not recorded
on the name of Lease Holders of the said Blocks.

District Minera I Officer,
Budgam

Copy to the:
1. Deputy Commissioner, Budgam for favour of information.
2. Director Geology & Mining Depaftment, Jammu for

information.
favour of

3. loint Director (K), Geology & Mining Department srinagar for favour of
informaUon.

Yours faithfully,
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